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INTRODUCTION

1, the Chairman of the Public Accounts Committee, having been autho-
rised by the Committee to present the Report on their behalf, present this
Twenty-second Report on the Appropriation Accounts (Posts and Tele-
graphs), 1956-57 and 1957-58 and Audit Reports thereon.

2. The Appropriation Accounts (Posts & Telegraphs) 1956-57 and
1957-58 and Audit Reports thereon were laid on the Table of the House on
the 10th March, and 8th May, 1959 respectively. The Committee examined*
these Accounts etc. at their sittings held on the 13th to 16th July, 1959.

3. A brief record of the proceedings of each sitting of the Committee
has been maintained and forms part of the Report (Part IT).

4. The Committee considered and approved this Report on the
10th February, 1960.

5. The Public Accounts Committee (1958-59) had commented in their
31th Report that the standard of accuracy in budgeting in P & T Department
was below expectation. The Committee came across cases of non-utilisation
of funds obtained from Parliament by means of supplementary grant and
non-incurring of expenditure on works provided for in the Budget during
the years under Report. On the other hand, the Department executed new
major works without any specific provision in the Estimates presented to
Parliament. The Committee feel that there is large scope for simprovement in
dudgeting standards and the P & T Department should examine the adequacy
of their arrangements for ensuring better forecast of expenditure.

6. The Committee have found cases of regrettable delays on the part of the
P & T Department. 1In one case wherein the Department had been supplied
defective weighing scales, the Department did not inform the D.G.S. & D.
for more than a year that further indents for the scales, which were found
unsuitable for the post offices requirements, should be cancelled or their
supplies withheld. The result was the Department was burdened with 73
scales supplied at a total cost of Rs. 46,500 out of which only 3 were in working
order in March, 1957. In another case, the mail transport contractors in a
State have been allowed to carry on mail during the last 13 years without
executing any written agreement stipulating the teims of service to be rendered
and remuneration therefor or the extent of their responsibility to indemnify
the Department in the event of loss.

. The Committee have also found that in most of the disciplinary cases
there had been considerable delay in finalisation of departmental action against
delinquent officials though they have on previous occasions emphasised the
necessity of prompt and adequate disciplinary action. The Committee truse
that the constitution of the P & T Board will cut short the delays sn the Depaye-
ment and improve its efficiency.

*The examination of these Accounts ,was conducted under fthe Chairmanship of
my predecessor, Dr. P, Subbarayan. y

™
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7. A statement showing the summary of the principal conclusions re-
commendations of the Committee is appended to the Report (Appendix II).
8. The Committee place on record their appreciation of the assistance
rendered to them in their examination of these Accounts by the Comptrolier
and Auditor General of India.

UPENDRANATH BARMAN;,
Chairman, |
Public Accounts Commtiess

New Drrmt;

The 11th February, 1960.
Magha 22, 1881 (Saka).




* POSTS AND TELEGRAPHS DEPARTMENT

I
Control over Expenditure

Financsal Working of 1he Posts & Telegraphs Department

The following table shows the original and final grants and charged
appropriations and expenditure actually incurred during the years 1956-57

and 1957-58 :
(In lakhs of Rupees)
Original Final Grant or Actual’
grant or Appropriation Expenditure
Appropriation

1956-57 1957-58 1956-57 1957-58 1956-57 1957-58

Total  expenditure

met from revenue—
Voted . 52,52 59,65 52,52 60,85 52,12 59,61
Charged . 2,58 2,79 2,58 2,81 2,51 2,79

Total Expenditure
met from Capital—

Voted' - 24,48 24,77 2448 2577 24,03 25,58

Total ;
Voted . 77,00 84,42 77,00 86,62 76,15 85,19
Charged . 2,58 2,79 2,58 2.81 2.51 2,79
Graxp Torar . 7958 87,21 79,58 89,43 78,66 87,98

2. There were thus savings of Rs. 92 lakhs or 1.2 % over the total final

NBAstthmmandA iations are for gross amounts, the above details de not in-
the recoverics are adjusted in the accounts in reduction of expenditure,
Tculmmlmv«iummtnﬂmtsmdnppmpmﬂonsmmbebw

Actuals

1956-57  1957-58
Yoted . 18,53 19,19
w . 3 d 4
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grants and appropriations during the year 1956-57 and Rs. 146 lakhs or 167,
over the total final grants and appropriations during 1957-58 as against a sav-
ing of about 4-8% in 1955-56 and 6% in 1954-55.
Unnecessary Supplementary Grant and Charged Appropriation— Audit
Report, 1959—para 3, page 24 and para 8, pages 28-30, Grant No. 83.

3. In 1957-58, a supplementary grant (Rs. 1,20 lakhs) and a charged
appropriation (Rs. 2-29 lakhs) under Grant No. 83— Expenditure met from
Revenue—obrained in February, 1958 proved unnecessary. The relevant
Appropriation Bill was assented to by the President on the 13th March, 1958—
about a fortnight before the close of the financial year. At the close of the
financial year, there were, however, savings amounting to Rs. 124-23 lakbs
and Rs. 2+ 60 lakhs in the voted and charged sections of the Grant respectively.
Out of this, only Rs. 81-27 lakhs and Rs. 1-45 lakhs were surrendered from
the voted and charged sections of the Grant respectively at the end of the
year.

4. The Committee inquired why a supplementary grant in the voted
section of the Grant was obtained when even the funds erigirally gianted by
Parliament could not be fully utilised by the P & T I epariment durir g the
cotrse of the year. The rcpresentative cf the P & T Department explained
that the estimate of the supplementary grant was based on the picgiess of
expenditure during the first half of the financial year and on certain anticipa-
tions. As the major portion of expenditure was usually incurred durirg the
latter half of the financial year, any forecast of the expenditure for the whole
year at the time of asking for supplementary grant was wide of the mark.

5. The Committee are perturbed at the explanaticn that precisicn tn estimar-
sng the supplementary Grant in the course of the year is so much a matter of chance.
The Committee feel that with better planning and financial control and stricter
watch over progress of expendsture the chances of recurrence of cases of this type
can be minimised.

Non-incurring of expenditure on Works provided for in the Budget—FPara
11(iv) of Audit Report, 1958 , page 31 and para 10(v)of Audit Report, 1959,
Pages 33-34.
6. In the case of Capital Grants for the years 1956-57 and 1957-$8,
the following analysis would show that no expenditure was incurred on 102
and 73 works out of 192 and 200 major works respectively costing over Rs. §
lakhs each for which substantial funds were obtained:

(Amounts in lakhs of Rupees).
No. of bud- Totalamo- No. of works Total amo-

geted works  unt bud- on which unts budge-
Category of works exceeding  geted for  no expendi-  ted for works
Rs. s lakhs  works in ture was in- in Col. 4.
each Col. 2 curred dur-
ing the year
1 2 3 4 5

_56-57 ’57-58 ’56-57 *57-58 *56-57 ’57-58 *56-57 *57-58

1—Lands & Build-
ings. . . - 45 44 54 158 20 24 42 97
2—Lines & Wires . 64 68 117 152 33 21 62 {4]
3—Apparatus&Plant 83 88 158 95 40 28 18 10

ToTAL . . 192 200 329 , 405 102 73 122 117
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7. Explaining the reasons for the non-execution of the works, the re-
presentative of the P& T Department stated in evidence that in some cases
there were difficulties in the timely acquisition pf land; in other cases non-re-
ceipt of stores in time  The Committee were informed that land wcquisition

procedure was being streemlined by the State Governments whercafier
the position was expected to improve.

8. The Committee do not find the arguments put forth by the P& T Depart-
ment coroincing. They fird st difficult to urderstard wly «(xteciancrs skeld
have been falsificd 1o such an extent. They trust that the F&T Degartment
will examine the adequacy of thetr arrangements to ensure betrer forecast of
expenditure.

As a result of the recommendations of the P.A.C. in their Eighth Report
(Second Lok Sabha) snstructicrs have been 1ssued by the Miristy ¢f Fu.arce in
August, 1958 that prevision should be made in the budger cn sancticrd
schemes only based on the actual requirements of the year. The Committece hege
that such lapses of funds will not recur in future.

Major works started without argy specific prcvision inthe Budget— Para 11
(tv) of Audit Report, 1958, page 31 and para 10 (v) of Audit Report, 1959,
Ppages 33-34.

9. 305 major works (68 relating to land and Buildings, 140 to Lines and
Wires, and 97 to Apparatus and Plant) and 277 works (51 relating to Land
and Buildings, 128 10 Lincs and Wires and 98 to Apparaius and Plant)
pertuining to 1956-57 and 1957-58 respectively end involving outlay
of Rs. 35.24 lakhs and 33.57 lakhs were exccuted during the two years under
report without any specific provision in the Budget.

10. In the course of evidence the representative of the P& T Department
urged that in 1956-57, 3 works though not provided for in the Budget were
started with the special approval ot the Minisiry of Finince; 275 works
were a carry over {from the previous year; 25 works foimed compoments of
budgcted projects, which were not specifically included in the budget and
2 works had since been abandoned.  Inthe noxt year also most of the works
were a carry over from the previous ycar.

11. The Committee are concerned to see that experdiuure cn weirks ret gro-
vided for in the Budget continued to be sncurrcd in the ycars wrder regort
tn spite of thetr adverse comments on such a practice on earlier occasicns. Con-
sidering the magnitude of the expenditure tncurved cn sk works, the Cennaitce
apprehend that the tendency to start in the year works not sgecifaliy frcvidec fer
in the Budget is becoming chronic.  The Cemmitttee urge that this terdency sheuld
be checked as it vitiates financial control by Parliament.

Commencement of Works before sanction” of detailed estimates—para 18 of
Audit Report, 1958, page 35

12. In contravention of the departmental rules against the commencement of
works without sanction of project and detailed estimates, as also in disre gard
of the Director-General’s instructions issued in September, 1952 for obtaining
prior sanction in all cases (except in emergent cases where estimates were to
be prepared and sanction obtained within 3 months), works continued to be
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undertaken in the P 8T Department without sanction of the necessary esti-
mates. A review of the works requiring the sanction of Heads of
Circles and higher authorities, undertaker between the period from
1-10-1952 10 3I-12-1957, revealed that in 343 cases, works were taken up for
execution without sanction of the estimates. Only in 115 cases, was sanction
accorded within three months of the commencement of works. In 209 cases,
sanction was accorded after three months and in respect of 19 cases, sanction
to the detailed estimates had not been accorded by the end of the year 1957.
Even on the 315t December, 1958 sanctions to detailed estimates were pend-
ing in 14 cases commenced after the issue of the September, 1952 instructions,
and 22 works commenced prior thereto. :

13. Giving an analysis of the above works, the representative of the P& T
Department stated that 162 works (nvolving an outlay of Rs. 152.46 lakhs)
fell in the category of emergent works.  There were 9o cases in which works
weze undertaken on the authority of Heads of Circles or under the Director’s
orders prior to formal sanction. The cost of these works was Rs. 101 lakhs
of which Rs. 95.68 lakhs represented the value of stores. There were also
cases where works were taken up by the subordinate executive officers. The
number of such cases was 91 costing about Rs. § lakhs, of which Rs. 4.61
lakhs represented stores. He admitted that in these cases, there had been
a violation of the instructions issued by the D. G. P.&T. in September,

1952. -

14. While the Committee appreciaic the frankness of this admission, which
confirms their own anxieties on this point, they are convinced that commencement
of works before detasled estimates had becn prepared and gos sanciioned by she
proper authority will lead to lack of control over expenditure and consequently
to avoidable waste. As one of the measures to smprove matters, the-
Commistee would suggess that the existing financial powers of the authorities at
the various levels to sanction the estimates should be reviewed with a view 10
examining the possibility of delegating further powers in this regard so as 10 avoid
long delays in the sanctioning of the estimates and obviating violation of the
codal provisions. .

Non-payment of coss of siores purchased through the Supply Department—
Audit Report, 1959—para 28, page 44.

15. During the year 1957-58, payment of a sum of Rs. 1,25,76,952 was
not made by the Accounts Officer, Telegraph Stores and Workshops, in set-
tlement of the cost of stores purchased and paid for by the D.G.S. & D. for
the P& T Department on the*plea that necessary funds for this purpose were
not available in the budget for 1957-58. On examination, it was found that
in most of the cases, the P & T Department had either received the stores or
got intimation of the probable time of their supply ‘through Railway Receipts
amd Inspection Notes, etc. before the end of February, 1958. Additional
funds amounting to Rs. 1 crore obtained by the Department in February,19$8
by a supplememary grant, however, proved eventually inadequate. ’

16. Explaining why the P & T Department did not accept the debit the
representative of the Poc;s and Telegraphs Department statepd that as sut?x-
cient funds were not available and the request of the Department for a larger
supplementary grant was not agreed to by the Ministry of Finance in view
of the then difficult ways and means position, the debit was aot accepted on
the advice of the Ministry of Finance (Budget Division). The Committee
desired to have a note on this after examination of the relevant records.



17. According 1o the note (Apé)endix 111) submitted to the Committee,
there had been some misunderstanding of the position in this case. The cos-
rect position is that under Articles 114(3) and 266(3) of the Constitution, Do

moneys can be withdrawn from the Consolidated Fund of India ex-

cept under appropriation made by law and it would not, therefore, be in

order to incur expenditure in excess of the grant. This does not, however,
mean that debiits for the supply of stores or services rendered in respect of
which payments had already been made by the supplying Depart-

ment can be rejected on the plea that there is no provision or insufficient

provision in the budget. Nor is it properto allow such debits to remain

unadjusted under “Suspense”. Such debits should also be taken into

" acoount while controlling the expenditure under the various Grants by a

Ministry and additional provision sought in titne to cover them. It isthe

responsibility of the Ministry controlling the Grant to provide adequate

funds and not that of the Ministries/Departments which onlyact as agents.

The Committee understand that the Ministry of Finance propose to issue

necessary instructions to all the Ministries for guidance in future.

18. The Commiitee would like to draw attention 10 para § of thesr 111k
Report (Second Lok Sabha) wherein they have suggested thar Ministries showld
mainsain ‘Liability Registers’ 10 keep track of their commitments. Had ithe
P& T Department followed this procedure the liabilities in the present .
case would not have beens overlooked. They trust that the instructions propossd
to be issued by the Msnistry of Finance will be strictly followed by all concerned
10 opoid recurrence of such cases in future.
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Stores and Workshops

Losses of Stores—paras 13 of Audit Reports 1958 and 1959 and item 41 of
Appendix 1 of 11th Report of the P.A.C. (Second Lok Sabha)

19. The total number of cases of loss of stores which occurred or were
detected during 1957-58 was 4,940 involving an amount of Rs. 10,62,397.
Our of these cases, 4,632 cases involving an amount of Rs. 9-63 lakhs per-
tained to thefis of copper wires from the existing alignments. Although
an analysis of figures of such losses during the years 1955-56 to 1957-58
showed that there bad been a slight decrease in the numbsr of cases and
amount of loss of stores due to the theft of copper wire, still the loss conti-
nued to be heavy, :

20. In a note submitted to the Committee in pursuance of action
taken in para 22 of their 1st Report (Second Lok Sabha) (Appendix XXII)
the P. & T. Department had enumerated the various measures taken by
them to avoid losses of copper wire. The Committee desired to know the
results of such measures. In the course of evidence, the Committee were
informed that one of the measures adopted by the Department was the use
of underground cables in the place of overhead wires on a fairly large scale
throughout the country. As, however, some of the materials required in
this connection had to be imported, the progress was not as rapid as one
would have liked. There were two alternatives to the use of underground
cables viz., the replacement of copper wire by (¢) copper weld wire and (i)
aluminium wire. In regard to copper weld wire, it had been decided to
use it on those sections where the incidence of copper wire thefis was
the maximum and replacement of copper wire by copper weld wire had
been authorised to the extent of its availability in the country. However,
copper weld wire did not provide for as much flexibility as copper wire.
As for aluminium wire, the results of certain experiments conducted by the
Department over an eight mile section had appeared to be encouraging.
The extensive use of these wires would have to be determined after taking
& number of factors into account, such as the problem of juining of wires,
actual results under very long line conditions. etc.

The Committee were also informed that the P. & T. Department was
thinking of setting up a special police agency under their own control partly
to investigate the problem and partly to ensure more effective supervision.

21. The Committee would like to watch the results of thesc measures adop-
ted by the P. & T. Department through subsequent Audit Reports.

Delay in the Disposal of Surplus Stores—Para 16 of Audit Report,
1958, pages 33-34

22. In paras 69-71 of their Twenty-second Report, the Commutee

had emphasised the desirability of speedy disposal of all surplus stores and
inter alia suggested that the disposal procedure should be reviewed with

this object in view.
]
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The Surplus Stores Committee of the Posts and Telegraphs Department
was reconstituted as a continuing committee in August, 1953, for examining
and listing stores held in excess of two years’ requirem:nts, exoloring the
possibility of utilising such surplus stores as substitutss in th= D:partm>nt
or in other Government Departments; and submitting concrete proposals
to Government for disposal where such surplus stores cannot otherwise
be utilised. Lists of surplus stores are prepared periodically for examina-
tion by the Surplus Stores Committee; these are transmitted to Government
with recommendations for disposal.  The surplus stores are reported to the
Director General, Supplies and Disposals on receipt of Government sanc-
tion for disposal by sale. .

According to the Audit Report, an analysis of the progress of disposal
of surplus stores stocked in Store Depots under the Chief Controller of Tele-
graphs Stores, included in §6 lists reviewed by the Surplus Stores Committee
during the period from 1-4-54 to 30-9-56 revealed th e following instances
of delay at various stages in the disposal of surplus stores :

(@) After the lists of surplus stores had been prepared in I2 cases,
the Surplus Stores Committee took 2 to over 15 months in re-
viewing the items.

(8) In as many as_-33 cases there was delay of ever one month to 16
months in forwarding the recomm:ndations of the Surplus
Stores Committee to Government after review of the lists by
the Surplus Stores Committee had bzen completed.

(c) Out of 56 cases reported to Government during the period from
1-4-S4 to 31-10-56 with recommendation for disposal, Govern--
ment sanction for disposal had been accorded upto 31-3-§7
in only 15 cases. Of the remaining 41 cases 10 cases were re-
ported in 1954-55, 21 cases in 1955-56 and 10 cases during
the period from 1-4-1956 to 31-10-56.

(d) After receipt of Government sanction for disposal in 11 cases
out of 15 cases, a period ranging from 2 1/2 months to over a
year was taken in reporting the stores to the Disposals Di-
rectorate. In respcct of the remaining cases, the stores had
not been reported up to 31-3-1957 to the Disposals Directorate,
although Govcrnment sanction for disposal had been received
in September and October, 1955, in regard to 2 cases and in
respect of two others in January, 1956.

(e) Of the 11 cases reported to the Disposals Directorate, in 6 cases
it took 3 to over 11 months in effccting disposal by sale. In
one case reported to the Disposals Directorate in January, 1956,
the stores had not been disposed of up to 31-3-1957. ’

23. In extenuation of the delay at various stages it was urged before
the Committee that after the preparation of lists of stores, these were re-
quired to be scrutinised by the local technical survey committee and valued
before they were examined by the Surplus Stores Committee. It involved
technical appraisals, verifications, checks and counter-checks and references -
on various points all of which were considered necessary. Another reason
for the delay was the anxiety on the part of the Surplus Stores Commiirttee, -
P. & T. Department and the Ministries of Transport and Communications
and Finance to ensure that stores were not disposed of as surplus without
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careful scrutiny of their possible use either by the P. & T. Department or
other Government Departments, especially since January, 1957 when the
foreign exchange position of the country became tight and all possible attempts
were being made to find out if the foreign stores in stock could be put to use.
Again sometimes the Department had to call for tenders from a limited

. aumber of indentors who might be interested in these stores. The part-
time assignment of the officers on the Surplus Stores Committee and the
reluctance on the part of the departmental staff to take the responsibility
for declaring the stores as surplus lest their decision might later on be ques-
tioned . added to the delay in the process.

24. Indicating the latest position regarding the surplus stores, the D.G.
P. & T. observed® that the value of general surplus stores with the P.& T.
Department as on 31st March, 1959 was only Rs. 6'45 lakhs. Some chan-
ges ir the procedure for disposal of stores had been introduced in April,
1959, the full impact of which could only be seen after lapse of some time.
The Commitree trust that with the changes made in the procedure for the dis-
posal of surplus stores it would be possible for the P. & T. Department to dis-
- pose of the surplus stores expeditiously.  They would like to watch the result
through future Audit Reports.

The Committee inquired why the figure of surplus stores was cons-
tantly increasing. The representative of the P. & T. Department stated
that it was partly due to the change in the pattern of requirements conse-
quent upon automatisation of telephone system and technological develop-
ments and partly to excessive production of some components at the P. & T.
Workshops. The Committee feel that this indicates the need for greater co-
ordination between the production, indenting and stores wings to reduce the
accumulation of stores surplus to requsrements.

Infructuous expendsture in the purchase of weighing scales— para 20 of
Audst Report, 1958, page 36.

25. Orders for the purchase of ten special type self-indicating weighing
scales, at Rs. 627 each, were placed on a firm through the Director General,
Supplies and Disposals in November, 1947, after the samples inspected at
the firm’s premises had been reported as suitable by a representative of the
P.&T. D::[famnent. Befows supplies had commenced, the Department placed
further orders through the Director General, Supplies and Disposals, on
the same firm in October, 1948, for 89 scales at the same rate.

In April 1949, when only 15 scales had been supplied, the Head of a
Circle reported to the Posts and Telegraphs Directorate that the scales sup-
plied were not found suitable for the Post Offices and R.M.S. Sections, and
as the suppliers had no local branch or agents at that place, it was not possi-
ble to unpack and erect them at site and maintaig them. In October, 1949,
the Head of that Circle brought to the notice of the Director General, Sup-
plies and Disposals failure*on the part of a representative of the supplier
to put the scales in working order and reiterated that the scales supplied
were unsuitable for Post Office work. In reply, the Director General, Sup-
plies and Disposals, informed the Head of the Circle in November 1949
that as the machines were forwarded to the consignee concerned after due
- mspection by the Inspecting Officer, he was not concerned at this stage
regarding the unsuitability of the scales. - In the meantime 58 more scales

*Appendix IV.




were supplied by December, 1949. On receipt of a complaint from the
Head of another Circle intimating that most of the offices bad complained
of the unsuitability of machines, and also experienced difficulty in removing
the mechanical packing and installing the same the outstanding quota of
26 scales was cancelled in March, 1950. Of the 73 scales supplied at a total
cost of Rs. 46,500, only 11 scales could be installed and most of them went
out of order soon after installation. It was reported in March, 1957 that
only 3 scales were in working order.

The National Physical Laboratory in November, 1957 furnished their
technical opinion that the materials used in the scales were of inferior quality
and their construction was defective and flimsy.

26. The Committee enquired why these scales were not properly ins-
pected by the D.G.S. & D. to find out whether they conformed to the sample
and would serve the intended purpose. The representative of the Ministry
of Works, Housing and Supply observed that the only specification in the
indent was that the scales should conform to the Bombay Weights and Mea-
sures Act, 1932. At the time of despatch, these scales were covered by the
inspection notes which were passed on examination by the officers of the
inspection wing of the D.G.S. & D. as conforming to the Bombay Weights
and Measures Act, 1932. The main difficulty in this case, it was stated, arose
due to the inability of the P. & T. Department to remove the mechanical packing
of these scales and to erect the same at site. The D.G.S. & D. did neither
provide a clause in the contract for the erection of the scales by the suppliers
nor obtain a guarantee for their proper performance as it was considered
that the machines were not so complicated and the P & T Department would
be able to erect them. In the absence of a provision to that effect in the
contract the contractor was not required to render this service. It was
also pointed out that in this case the first orde: was placed on the firm for
10 machines oply after these had been reported as suitable on an inspection
carried out by a representative of the P. & T. Department. The second order
was also placed on the firm at the instance of the indentor. The representative
of the P. & T. Department, however, contended, that the Superintendent of
Post Offices had studied the matter only from a functional point of view to
see whether the scales were suit ble for Post Office requirements. He
did not go into the reliability of the various components and the capacity

of t(lixcse scales to withstand normal use in a Post Office, nor was he expected
to do so.

27. The Committee are inclined to agree with D.G.P.T. in this case. It
was the duty of the Inspectorate of the D.G.S. & D., to have carried out the
technical examination of the scales. According to para 392 of the Manual
of Office Procedure for Supplies and Inspection and Disposals the Inspectors
besides following technical instructions and the requirements of the terms of the
order and of the specification or sample if any, governing the supply shall ensure
that the materials which they inspect will be suitable for the purpose for which
tRey are required and not merely carry out surface inspection or pass the stores
subject to satisfactory test at site.  The Commitsee, therefore, regret to observe
that the Inspectorate of the D.G. S. & D. failed in its duty. The Commirtee are
also disturbed to note that the D.G.S. & D. failed to provide a clause n the
comtract regarding the guarantee for the performance of these scales and to-
pursue the macter with the firm to set right the defects in the scales when the
complaints regarding their unsuitability were received by them from the P. & T.
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Deparimeni. The Committee would urge that all contracts entered into by
the D.G. S. & D. should be drawn up in precisé and wunambiguous terms
providing for all such safeguards.

28. The Committee consider that the P. & T. Directorate was not als®
Blameless in this matter. Although the Head of a circle reported to the Dir-
étrorate in April, 1049, regarding the unsuitability of these scales for the Post
Offices and R.M.S. Section when only 15 scales had been supplied the Directorate
did not inform the D.G. S. &D. till February, 1950 that further indents should
be cancelled or their supply withheld. The Committee could see no reason for
this delay. They desire that this matter should be investigated further and
responsibility fixed for this lapse whick resulted in loss to Government.

The Committee also note that no decision has yet been taken regarding the
disposal of these scales either through the D.G. S. & D. or otherwise. They
would suggest that an early decision should be taken 1o dispose of these scales,
which has already been considerably delayed and a report submitted to them
in due course.

Loss due to supply of defective cables—para 21 of Audit Report 1959, page 40.

29. An order for the supply of 9,000 lyards fof cables valued at
Rs. 12,420 was placed by the Director General, Supplies and Dispcsals, on a
firm in December, 1951 after receipt of an indent from the Posts and Tele-
graphs Department in May, 1951. The order (modified slightly in June,
1952) provided for inspection by an Inspector of the Supplies and Dispcsals
Dirzcrorate. Accordingly, 8,947 yards of cables were inspected by the
Supplies and Disposals Directorate on 16th October, 1952, and despatched
to the consignees. Out of these, 5,747 yards despatched to one Posts and
Telegraphs Stores Depot on 20th October, 1952, were accepted in full and
the firm was paid for this quantity. Departmental test reports received
on 27 h April, 1953, revealed that goo yards of the cable were defective.
The balance of 3,200 yards despatched on the same day to another Depot
was rejected as not upto standard, as per test reports issued on 1oth November,
1952, and 25th November, 1952, but the rejection was intimated 1o the
suppliers on 11th December, 1952, who were not paid for this concign-
ment. The latter referred the matter for arbitration and the arbitrators
awarded a sum of Rs. 4,684-50 to the firm representing the value of 3,200
yards of rejected cables (inclusive of some interest charges), on the grcund
that the consignee did not exercise the right of rejection within a reasonable
time and that the procedure adopted by the Ministry could not be upheld.
This sum was paid to the suppliers on 29th December, 1953. The 4,100
yards of defective cable was sold as scrap by the Department resulting in a
net loss of Rs. 5,206.

The Director General, Posts and Telegraphs had stated to Audit that
the loss to Government in this case resulted from the issue of inspection
notes by the Inspection Directorate of the Supply Department, certifying
tbe goods as satisfactory, on the basis of the manufacturer’s test reports,
without actually testing them.

30. In evidence, the Secretary, Ministry of Works, Housing and Sup; ly
explained that according to practice, the inspection of indigenous calil:
was done by the Inspectorate while under production. In the case of cabley

imsported from abroad for orders valued at more than Rs. 40,000 ot so, ing-
pection was undertaken at the msnufacturer’s premises abroad by the Ins-
pection Officers of the India Store Deparutient, London. But in the clgé:
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of small orders, as in the present case, the Inspectorate relied on the manu-
facturer’s certificates. However, in view of the recommendation made by
the Committee, the Ministry were now trying to get the supplies inspected
wherever possible even in the case of small orders instead of relying on the
manufacturer’s certificate. He further added that there had never been
a case in recent years, where such loss in purchaselof stores had occurred.

31. The Committee enquired why there had been delay in the P. & T.
Department in testing the storcs and intimating rejection thereof te the
suppliers. In a note submitted to them (Appendix V), it was urged in ex-
tenuation that the time taken was 42 days in all, of which 36 days were taken
in testing the entire consignment of cable and submitting the test report
and 16 days in intimating the rejection of the same to the suppliers which
period was not too long. The D.G. S. & D. had also consulted the Ministry
of Law on the point of overall delay and that Ministry was of the opinion
that the consignee had taken reasonable time in communicating his decision

to reject stores as the testing involved 3,200 yards of cable and each coil
had to be separately tested.

From the note submitted to them (Appendix V), the Committee leara
that at present, sample testing is undertaken by the P. & T. Department it-
self. If the test results are unsatisfactory, tests are taken on some more
samples and finally the whole consignment is tested under the personal check
of the Assistant Engineer-in-charge to ensure that no rejections are made of
stores which are suitable. In that case, the Committee feel thar inspection of
all cables tntended for the P. & T. Department could well be underiaken by
the P, & T. Department w1sclf especially where P. & T. workshops were stated
10 be equipped with satisfactory arrangements for iesting purposes. (The
Committee were told that in the case of imported cables, the Government
Test House had not got efficient arrangements for testing them).

32. TheCommittee note that thismatter is under consideration of the D.G. S5
& D and the P. and T. Department and trust that an early decision will be
deached after taking thety views in para 31 above into consideration.

33. The Committee would also reiterate that the stores should be inspected

in all cases, as acceptance of manufacturer’s test reports without actually testing
the stores is always fraught with risk.

Unnecessary purchase of stores—para 22 of Audit Report. 1959, Pages 40-41

34. An indent for the supply of 15,120 Ibs. (135 cwts.) of seamless copper
tubes was placed on 6th June, 1956, by a Telegraph Workshop on the Director
General of Supplies and Disposals. An advance order was placed accordingly

by the latter on a firm on 23rd August, 1956. The accepted rate was
Rs. §67 per cwt.

‘Meanwhile an error in calculating the requirements having been detected,
the indentor revised the order on 24th August, 1956 to 650 lbs. only. The
supplier who was approached made a provisional offer to supply either the
revised quantity of 650 1bs. of copper tubes at an enhanced rate of Rs. 648
per cwt, or the entire quantity of 15,120 lbs. at the contractual rate of
Rs. 567 per cwt. The Department decided to purchase the full quantity of
15,120 lbs. at the original rate of Rs. 567 per cwt., although this raw material
was not much in demand. (Upto the end of 1957-58, only 2059 Ibs. out
1789 (Aii) LS—2 - |
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of the supply of 15,120 lbs. could be utilised. There were no issues during
the period from 1st April to 31st October, 1958 and the anticipated issues
upto 31st March, 1959 were only 200 1bs.)

' 35. The representative of the Ministry of Transport and Communications
(Department of Communications) admitted that it was unwise to have pur-
chased such a large stock.

36. The Commurtee trust that the P & T Department will ensure that
cases of such type do not recur in future.

P & T WORKSHOPS

37. In the course of their on-the-spot study of the working of the
P & T Workshops, Alipore (Calcutta) in June last, the Committee inter alia
noticed that some of the machines installed there were not working to their
full capacity and that quite a number of them were old and out-moded. The
Comrittee er quired as to what steps were being or proposed to be taken
to utilise the ¢xisting machines at the P & T Workshops to their full capacity
and to replace the old and out-moded machines by modern ones. The re-
presentative of the P & T Department stated that the question of utilisation
of the installed capacity was dependent on the demand for Workshop pro-
ducts. The demand for these articles had hither to been solely from the
P& T Department. With a view to getting orders from other Departments,
a sales organisation had been established last vear and orders worth Rs. 4-91
lakhs secured from Railways, Ordnance Factories/Depots, etc. Thus
there was scope for increased utilisation of the installed capacity.

38. The Committee were also informed that a Project for the moder-
nisation of the Alipore Workshops to increase its production was also under

consideration,

39. The Committee trust that early and effective steps will be taken for
the modernisation of these workshops to increase their output with a view to bring
down the high overheads. In the meantime, efforts should also be made to utihise
all the machines in tha workshops to their optimum capacity.

Works-in-progress at the Alipore Workshop

40. According to para 11 of the Financial Review by the D.G.,P. & T,
1957-58, the limit for the works-in-progress of the Alipore Workshop had
been fixed at Rs. 15 lakhs for the year 1957-58. The closing balance of the
works-in-progress at the end of the year was, however, Rs. 22-06 lakhs, thus
exceeding the prescribed limit by Rs. 7-06 lakhs. The General Manager,
Workshops stated the following reasons for the value of works-in-progress
.exceeding the prescribed limit : ]

{i) Non-acceptance of finished foundry stores by the Chief Controller
of Telegraph Stores in March, 1958 for want of space and Railway
Transport for outside booking—Rs. 2 lakhs approximately.

(s1) Hold-up in production of certain equipments for want of raw
materials and purchase items due to restrictions in foreign ex-
change and import—Rs. 3 lakhs approximately.

(iif) General increase in semi-finished products—Rs. 1-5 lakhs
approximately.



13

41. The Committee view with disfavour such a tendency to exceed the pres-
cribed monetary limit in respect of works undertaken by the various P & T
Workshops. They feel that this tendency be stopped.

Manufacture Suspense Account of the Alipore Workshops—Appropriation
Accounts, (P & T)1957-58, pages 127-28

42. The original and the final modified estimates for 1957-58 envisaged
decreases of Rs. 9-go lakhs and Rs. 4-03 lakhs respectively in the closing
balances under the manufacture suspense account of this Workshop.
But this anticipation did not materialise as the actuals showed an increase
of Rs. 3-80 lakhs which resulted in excesses of Rs. 13-70 lakhs and Rs. 7-84
lakhs as compared with the original and the final modified estimates res-
pectively. The excess of Rs. 7.84 lakhs as compared with the final modified
c§tima(;es was mainly due to less challaning of stores to stock than anti-
cipated. '

43. When asked what steps had been taken by the management to im-
prove the position the General Manager, Workshops, stated thai a time-limit
of six to nine months had been laid down by the P & T Workshops Board
for the closure of work-orders. He further stated that in order to cut down
the time-lag between the issue of a work-crder and its execution, production
at various levels was being speeded up.

44 The Commirree would like to watch the position through future Audit

Reports.
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Losses, Nugatory Expenditure, Financial Irregularities and other
topics of interest.

Defalcations or loss of public money and compensation for losses—para 12
of Audit Report, 1958 and paras 12 and 14 of Audit Report, 1959

45. The total rumber of cases of defalcation or loss of public money
which came to light during the years 1956-57 and 1957-58 were 905 and 1103
involving an amount of Rs. 7,86,816 and Rs. 7,17,036 respectively, as com-
pared to 787 cases involving an amount of Rs. 5,90,549 during 1955-56.
An analysis of these figures shows that the number of cases of losses is
on the increase. The total amount involved also increased during 1957-58
as compared to 1955-56 by Rs. 1,26,487.  There has also been an appreciable
rise in the incidence of loss in connection with the Savings Bank, Post Office
Certificates and Money Order transactions during the year 1957-58. As in
the past the employees of the Department were responsible for the bulk
of these losses, viz. for 54-99, and 64 9% during the years 1956-57 and 1957-58
respectively.

During the year 1957-58 asum of Rs. 1,60,695 was paid to various parties
as compensation for the insured and other articles lost or damaged in transit.
In these cases also, departmental officials were responsible for about 369
of the loss suffered as against the corresponding percentage of 34 during the
previous year. About 319, of the amount of compensation paid on account
of negligence or dishonesty of the departmental officials was ordered to be
recovered from the officials concerned. The net amount of loss on account
of payment of compensation was 2-87% of the total amount of insurance fee
realised by the department during the year against the corresponding per-
centage of 46 in the previous year.

46. The Committee looked into certain specific cases of defalcations
or losses of public money due to frauds etc. It was stated in evidence, that
having regard to the number of accounts and the volume of business, the
percemtage of losses due to frauds etc. as compared to the total transactions
was very insignificant. It was only 0052 in the case of savings bank, -0080
in the case of post office certificates and ‘0022 in the case of money orders.
The Committee would, however, point out that though the number of cases of
Jrauds and the amount involved appears to be small in comparison with the total
volume of business transacted, the proportion of cases in which employees of the
Department were involved still preponderates and the cases where disciplinary
action was not finalised are numerous.

47. In paras 11 and 27 of their Eleventh Report (Second Lok Sabha)
the Committee suggested that the existing procedure in the Post Offices for
handling of cash and stamps, should be tightened up to bring down the
percentage of losses due to departmental lapses etc. and desired to know the
progress made in this direction. The D.G., P. & T. is stated to have issued
instructions on 18th May, 1959 (Appendix VI) for the supply of the reserve

14
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safes to all post offices under Grade ‘A’ Post Masters and to such other offices
having an authorised minimum cash balance of Rs. 20,000/~ and a stamp
balance of Rs. 10,000/-.

Regarding the intensification and strengthening of inspections, proposals
for increasing the number of Inspectors according t0 a phased programme
with a view to reviving second inspection were under considerstion. The
Committee would like to be informed of the final outcome of the proposals and
how far these have proved effective.

48. From a note furnised by the D.G., P. & T. (Appendix VII) stating
the measures taken to eliminate frauds in savings bank branches of Post
Offices the Committee understand that orders have been issued that in Offices
where transactions are large, separate counters for deposits and withdrawals
be provided. It has also been decided to have separate ledgers fqr Head
Offices and sub-Offices. The proposal for setting up a more effective internal
check in head Offices in place of the present system was also under considera-
tion in consultation with the A.G., P. &T. The Committee would like towaich

the practical effect of the working of all these measures through future Audit
Reports.

49. Asregards the delay in taking disciplinary action against the delinquent
officials, the Committee have dealt with this matter tn paras 58—60 of this
Repor:.

Alleged frauds in the Savings Bark Branch—Para 22 (i) of Audit Report,
1958, p. 37.

so. During the period from 22-5-1950 to 20-9-1952, a sub-postmaster
was reported to have misappropriated Rs. 19,843 (including Rs. 2,647 tempo-
rarily misappropriated) from several savings bank accocunts and absconded
on 20-9-1952. The modus operandi adopted was that the amounts tendered
for deposit were duly entered in the pass books but not incorporated in the
accounts of the post office. The case was reported to the police on 23-9-1952.

The sub-postmaster was reported to have escaped to a neighbouring Foreign
Country.

The sub-postmaster remained in charge of that post office for over 43
years though the normal period was 3 years and a substantial part of the mis-
appropriation amounting to Rs. 16,057 (including temporary misappropria-
tion of Rs. 2,647) occurred after the normal period of 3 years. Departmental
action against the officials responsible for contributory negligence bad not
been completed even though the case was detected nearly 5§ vcars ago.
Departmental action against six officials responsible for contributory negligence
could not be taken as they had already retired. Four of these officials retired
from service during the period from 1-8-1953 to 14-9-1954 much after the
detection of frauds in September, 1952. Their pension is reported to have
been reduced by Rs. 8/-, Rs. 8/~ Rs. §/- and Rs. 3/-, p.m. respectively.

s1. As regards the reasons for retaining the sub-postmaster in charge
of the post office for over 44 years, it was stated that the rule regarding
rotational transfers had been held in abeyance up to May, 1954, due to
accommodation difficulties and as an economy measure.

52. Explaining the reasons for the delay in taking departmental action agai-
nst the officials responsible for the contributory negligence, the representative
of the P. & T. Department stated that before the issue of orders by the Ministry
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of Home Affairs in October, 1955 laying down the revised procedure for
instituting departmental action before lauaching prosecution, the question
of initiating departmental action. for contributory negligence was generally
taken up only after the case had been decided by the court. Although the
court disposed of this case in October, 1953, the records were received back
from the court late. By that time, the officials responsible for contributory
negligence had retired. ‘Generally in such cases even though the departmental
action was still pending, the officials were allowed to retire and deductions,
if any, from their pensions were ordered later on if such deductions were
found justifiable after the examination of the cases. This practice, he added,
was preferable to retaining the officials in service and thereby continuing to
incur expenditure by paying their full salaries etc. for the extended period.
He admitted that there had been some delay in taking departmental action in

this case,

53. The Committee were given to understand that the fraud could have
been detected if the pass books had been called for by the Head Post Office
for entry of interest, as required under the rules. Explaining the reasons
for this omission, the D.G., P & T stated that entries of interest in the pass
books were generally made after the entries in the concerned ledgers were
completed. As the entries in the concerned ledgers were heavily in arrears,
the pass books were not called for by the Head Post Office for making the
entries of interest. At present the pass books were being called for simultane-
ously as snd when the entries in the ledgers were made. In the present
case, he admitted, the Sub-post Office failed to send the pass books to the
Head Post Office even for checking while allowing fresh deposits after the
annual accounts had been closed as required under the rules.

54. The Commitiece regret to observe that disregard of rules regarding
the proper upkeep of the Savings Bank Accounts both by the Head Office and
the sub-Post Office facilitated the fraud in this case. They trust that rules and
regularions will be strictly observed tn future and the Departmental Officers during
the course of thetr local inspection of the Head and Branch Post Offices will in-
vm:iably review the position to ensure that there had been no deviation.

Loss of cash in a Post Office—Para 17 of Audit Report, 1959—pages
37-38.

55. In a certain Head Post Office where cash was being supplied to
the various counter clerks by a treasury. contractor, the clerk in charge of
National Savings Certificate payments reported a shortage of Rs. 11,500 on
10-10-§7 while closing his accounts for the day. An examination of the rough
account register maintained by the clerk revealed that the cash accounts were
not correctly maintained by him. The case was immediately reported to the
Police. The clerk was arrested on 11-10-57.

During investigation it was noticed that the loss was rendered possible
because of the failure on the part of the treasury contractor to obtain proper
quittances on the Treasurer’s Cash Book for the cash supplied to the above
clerk and to take prior orders of the competent authority for transferring
the cash from the treasury, as prescribed in the Rules.

5§6. The Committee were informed (Appendix VIII) that the clerk
‘had been acquitted by the court but as a result of departmental action, a sum
of Rs.g00/-had been ordered to be recovered from him in monthly instal ments
of Rs. 25/- each and his increment had been withheld for two years.
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The treasury contractor was asked to make gocd the loss of Rs.11,500/-
caused by the negligence of his employees. He declined to do so. A claim
for Rs. 11,500 had been preferred against the Insurance Company on 24-7-1959
against the Fidelity Guarantee Bond of the treasury contractor for Rs.s lakhs.
A final reply from the Insurance Company was awaited.

§7. The Committee would like to be informed in due course of the final
outcome of this case.

Delay in finalisation of departmental action against Government servants
responstble for losses and defalcations of public money--para 29 of Audit Report

1959, page 44

58. In paragraph 8 of their Twenty-second Report (First Lok Sabha)
the Public Accounts Committee had observed that they would like 1o watch
the results of working of the amended procedure introduced from October,
1955 under which departmental proceedings should be instituted in a case
immediately after a delinquency was detected and before a prosecution was
launched. The Director General, Posts and Telegraphs had explained that
although circulated in October, 1955 the new procedure, which was a complete
departure from the previous practice, could be adopted only after the various
doubts, felt in connection therewith, had been clarified in December, 1956.

A review by Audit of the more imporiant cases of loss or defalcations
of public money, involving Rs. 1,000 or more, however, indicated the following
situation :

(a) Out of 69 cases of loss etc., detected during the period from 1st
January, 1957 to 30th September, 1957, departmental action was
not finalised in 67 cases upto the end of March, 1958. The
reasons for non-completion of the departmental proceedings in
each case were reported to be under investigation till January,
1959 by the Director General, Posts and Telegraphs.

(6) Among the cases detected prior to 1st January, 1957, departmental
action was not finalised upto 31st March, 1958 in 62 cases although
the connected legal proceedings had concluded before 31st
December, 1956. OQut of these, two court cases are reported
to have been decided as far back as 1946-47 and 29 before 31st
March, 1955. It had been stated by the Department that
geﬁerally great delays occur in the return of documents by the
police.

59. Explaining the reasons for the long delay that generally occurred
in taking disciplinary action against the delinquent officials,the representative
of the P & T Department told the Committee that though the Department
was trying to implement the orders of the Ministry of Home Affairs and
departmental proceedings were generally initiated as soon as possible after
the detection of fraud, some difficulties were encountered and in some cases
the departmental proceedings had to be kept pending either on the advice
of the Special Police Establishment or under orders of the Court. There were
only 32 cases pending out of the cases detected prior to 1st January, 1957,
and 33 cases out of the cases detected after 1st January, 1957. The main
reasons for delay in the disposal of these cases were difficulties in the return
of documents, asessment of the exact loss sustained, transfer of officers to
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other areas, differences of opinion with Audit, negligence on the part of dis-
ciplinary authorities, etc. As one of the measures to eliminate such delays
and expedite disposal of disciplinary cases, the P & T Department was stated
to have set up a Vigilance Organisation to watch disposal of such cases.

60. The Committee need hardly emphasise the necessity of prompr
and adequate disciphnary action being taken against the delinguent officials ro
safeguard not only the financial interests of the State bur also the integrity of
the Services. One of the reasons for delay in some cases was stared to be the
long rime taken by the Courts and Police in returning the documents. The Com-
mittee suggest that close laison should be maintained by the Depariment with the
Police in such cases. As suggested by the Committee on previous occasions*
while commenting upon such delays, whenever original documents were required
to be filed with the Court, the Department concerned should invariably keep
phorostat copies of such documents as have got an important bearing on the disposal
of the case involving disciplinary action against the delinguent officers.

Absence of agreement for conveyance of mails owing to delay in finalisation
of form of contract—Para 19 of Audit Report, 1958—pages 35-36.

61. In 1945, a State Government suggested to the Union Government
that the terms and conditions of the standard form of agreement for conveyance
of mails by contractors in the State should be revised s¢ as to accord with the
conditions then prevailing. The P& T Department took six years to consider
the suggestion and in the 1958 furnished to the State Government, for their
comments, a revised draft agreement incorporating such of the suggestions
as were found acceptable. The State Government, however, pointed out
in 1952 that the original recommendations made by them in 1945 had since
become obsolete in the light of the provisions of the Motor Vehicles Act
and suggested the revision of the form of agreement in certain important

respects.

A Committee was set up in 1951 to examine all the contract forms and
suggest amendments thereto wherever necessary. The Committee submitted
its recommendations in june, 195§, and, thereafter it took the P & T Depart-
ment about three years to take up again with the State Government the question
of amendment of the contract form on the basis of the recommendations of

this Committee.

62. In a note submitted to the Committee (Appendix IX) explaining
the reasons for the delay of six years in the finalisation of the agreement form
it has been stated that the delay was mainly due to the deta‘led scrutiny that
had to be done and also to the fact that in that process it had to be referred
to the various Departments and Ministries of Government of Ind:a, the subor-
dinate offices time and again to settle the various points *hat arose from time
to time. The Committee consider this explanation as hardly convincing.

As regards the reasons for the further delay of 3 years in taking up with
the State Government the question of the amendment of the contract form
on the basis of the recommendations of the Standardisation Forms Committee,
it has been stated that the Departmental Committee did not agree to modify
the form as recommended by the Madras Government. In 1957, effortg

* Para 30 of Fifth Report of P.A.C. (1952-53)
Para 33 of 13th Report of P.A.C. (1958-59).
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were made through the State Transport Authority, Madras to pursuade the
operators to execute the agreement in the standard form pending decisions
on the report of the Standardisation Forms Committee by the Government
of India. The operators were, however, adamant in their attitude. Ulti-
mately, a letter was sent to P.M.G., Madras on §-9-1958 accepting more or
less all the amendments suggested by the Madras Government purely on a
provisional basis till the revised form of agreement was adopted by the-
Government of India. The Madss Government, however, have not inti-
mated their views regarding the #eptance of the proposal by the P& T De-
partment although it is nearly more than a year since the P & T Department
communicated its revised terms.

63. The Committee are concerned over the continuance of the existing
arrangement for the conveyance of mails without any formal contract as it is
SJraught with risk and does not in any manner indemnify the Government against
any possible losses etc.  They trust that it would be possible for the P & T De-
partment to finalise the contract with the contractors without any further delay.

64. The Committee also learn that the P & T Department experienced
many difficulties in entering into contracts with the private operators. Under
the Motor Vehicles Act, the Central Government are not vested with any
power to compel the private operators to carry mails. Only the State Go-
vernments had those powers subject to such terms and conditions as they
thought fit. Having regard to the all-India nature of the activities of the
P & T Department and coupled with the fact that the postal services can-
not suffer any interruption, the P & T Department has felt it necessary that
some such powers be vested in the Central Government also. In view of
this the Committee suggest that the Government should give earnest considera-
tion 1o this proposal put forth by the P & T Department to obviate the difficulties
experienced in executing contracts with privare operators for carriage of mails.

Ouitstanding Telephone Revenue—Para 28 of Audit Report, 1958 and
Para 23 of Audit Report, 1959

65. The total amounr of telephone revenue outstanding on 1st July,
1958 in respect of bills issued upto 31st March, 1958 amounted to over
Rs. 127 lakhs, out of which about Rs. 81 lakhs related to the bills issued

during 1957-58. A major portion of these outstandings related to Government
subscribers.

A test audit of telephone revenue accounts revealed instances of short
recoveries and failure to issue bills to the extent of Rs. 5-6 lakhs. Some of
the typical irregularities detected during the test-check were as follows: —

(a) Delay in the issue of disconnection and proscription lists to default
ing subscribers.

(b) Want of hiring contracts.
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(e) Dela); in the issue of advice notes intimating installations, etc.
of teléphones.

(d) Delay in the issue of trunk call bills.

(e) Failure to exercise the prescribed checks for ensuring recovery
from all telephone subs%bers shown in the Telephonc
Directories.

(f) Arrears in the pairing work of inward and outward trunk call
tickets.

66. As regards the delay in the issue of trunk call bills, it was stated
in evidence that as a result of some measures recently taken by the P & T
Department, the posttion had considerably improved. Truck billing in the
Delhi Telephone District had become up-to-date, and in other Telephone
Districts the delay had been brought down from about 2-4 months to about
14 months. In order to improve the position still further, some organisa-
tional changes were proposed to be made., According to one of themin all
large areas, instead of issuing a number of bills at different times to a
subscriber, a single monthly consolidated bill would be issued for allthe
services rendered by the Telephone Branch including extensions, PBXs.
phonograms, etc. The Committee were, however, given to understand by
Audit that the inclusion of phonogram charges in the consolidated telephone
bill would create difficulties in accounting in as much as phonogram charges
fell in the category of telegraph revenue. The Committee should be informed
of the final outcome of these proposals and how far these have helped in improv-
ing the situation by the time they next take up this matter.

6%. Regarding the progress made in the recovery of outstanding telephone
revenue, the Committee were informed that the amount of outstanding tele-
phone revenue, in respect of bills issued upto 31st March, 1958, had been
brought down from Rs. 127 lakhs on 1-7-1958 to Rs. 73- 58 lakhs on 1-2-1959.
A major portion of this related to Government subscribers, the chief defaulter
bemng the Ministry of Defence. In spite of repeated reminders, there had
not been any tangible improvement and the Department had been compelled
as a last resort to issue strict instructions that even Government telephones
should be disconnected in case of defanlt in payment of dues. In the case of
private subscribers, as a result of stern measures introduced by the Depart-
ment significant improvement was expected in atout a year’s time.

68. The Commitiee regret to observe that despite their repeated comments
made tn their 13th and 22nd Reports (First Lok Sabha) and 1st Report
(Second Lok Sabha), the position regarding the liquidation of the outstanding
telephone revenue has not shown any substantial improvement. As a com-
mercial Department, the P & T Department should be business like in its
methods to bring down the outstandings. The Ministries and Departments
of the Govermment of ndia should also pay of the telephone dues within the
stipulated period and set an example to private customers.
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Accumulation of arrears of rent for telegraph and releprinter circuits—para
24 of Audit Report, 1959, page 42

69. One of the conditions subject to which the P & T Department pro-
vides telegraph and teleprinter circuits for the exclusive use of Government
Departments, newspapers and news agencies, private parties etc. is that
the rent would be payable in advance anuually, quarterly or morthly, at the
option of the subscriber. Due to frequent cases of default in the payment of
rentals of such circuits, however, the outstandings on this account as on 1st
June, 1958 (in respect of bills issued upto 31st March, 1958) amounted to
Rs. 14-06 lakhs. Of this, a sum of Rs. 9-85 lakhs was payable by Govern-
ments Departments, Rs. 3-06 lakhs by newspapers and news agencies and
Rs. 1-15 lukhs by other parties.

70. Explaining the reasons for heavy outstandings, the representative
of the Departme: t stated in evidence that in the beginning , payments from
the lessee were received in advance, but later on, they started defaulting.
The problem now facing the Department was whether to continue or dis-
connect the service. Normally disconnection was ordered by the Depart-
ment only as a last resort when all attempts to recover the dues were of no
avail.

As regards the heavy outstandings against the Ministry of Defence
{amount outstanding was Rs. 4-98 lakhs on 1-6-1958), it was stated that these
pertained to the war and the post-war periods, and there were points of dis-
pute as to why the bills were not submitted to the Ministry in time and whether
the dues really related to them.

71. So far as the Government Departments were concerned it was -
just a question of adjustment in accounts. _The Committee suggest that to save
sime this matter may be dealt with at a high level inter-ministerial meet which
should be attended by the representatives of the assoctate Finance also. As re-
gards the dues from Newspapers and Other Parties, the Department should
take recourse to the relevant penalty clauses tn the contract form and enforce
recoverv from all defaulters as early as possible.

Outstandings from a News Agency—FPara 26 of Audit Repert, 1959, pages
42-43

72. The agreements of the P & T Department with private users of
teleprinter circuits stipulated that they should pay the rentals quarterly in
advance, but in the case of telegraph messages, news agencies were allowed
the privilege of settling their dues with the Department in arrears.

In 1948, a News Agency started defaulting payment of bearing messages
issued by it. The same agency q«:faglted in 1950-51 on payments on account
of teleprinter circuits leased to it since 1949. Although Departmental ne-
gotiations with the firm in 1951, brought down the outstandings from
Rs. 1,54,000 in August, 1951 to Rs. 81,500 in April, 1952, the position deterio-
rated thereafter and at the end of January, 1954, the outstandings against the
Agency were about Rs. 2-30 lakhs. The matter was thereupon examined
and a special agreement was effected with the News Agency in February,
1954, whereby it was required to clear up its arrears in 18 equal monthly
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instalments besides paying regularly its current dues on both counts. Follow-
ing this agreement, the News Agency paid some instalments, but defaulted
thereafter. The current dues were not also paid regularly with the result
that at the end of March, 1956, the outstandings stood at Rs. 2-55 lakhs.

With a view to assisting the News Agency to tide over its financial diffi-
culties, the Government decided in May, 1956 to allow it a moratorium of
2 years in respect of dues upto 31st March, 1956, but to ensure regular re-
covery of at least a major portion of the current dues, arrangement was
made with the Ministry of Information and Broadcasting for transferring
directly to the Posts and Telegraphs Department the monthly subscription
of Rs. 12,000 payable by the All-India Radio to the Agency, for news scrvices.
Despite this settlement, the ducs outstanding against the Agency continued
to rise ; it was ultimately decided in September, 1958, to withdraw all tele-
graph and teleprinter facilities from the Agency with effect from 1st October,
1958. The total amount due from the Agency on this date was assessed at
Rs. 3-44 lakhs.

73. The Committee were informed that the Agency had since gone
into liquidation and that there were little prospects of recovering the dues
from it.

74. The Committee feel that action should have been raken 1o withdraw
selegraph and teleprinter facilities from the Agency tn March, 1956 itself when
the Agency defaulted in payment of both the arrears and the curvent dues and
thus the loss ultimately sustained by the P & T Department could have been
minimised.

The Committee would, however, like to be tnformed of the final outcome
in this case after the liquidation proceeding was over.

Postal Life Insurance Organisation— Appropriation Accounts (P & T), 1957-58,
pages 146—161 and para 35 of Audit Report 1959, pp. 47-48

75. In paragraph 69 of their First Report (First Lok Sabha) on the
accounts for 1948-49, the Public Accounts Committee desired that conse-
quent on its transfer from the Audit Department to the Posts and Telegraphs
Department under the Ministry of Communications, the Postal Insurance
Organisation should be run on commercial lines and that a balance sheet
in respect thereof duly countersigned by the Audit Officers appended to the
Appropriation  Accounts.

According to the Audit Report, a provisional balance sheet has been
drawn up on the basis of an ad koc valuation of the share of India and Pakistan
as on 14th August, 1947.  The final balance sheet has yet to be drawn up.
It has been stated that the preparation of balance sheet as on 31st March, 1957
will be taken up on completion of de novo valuation of the P.L..I. Fund as
on that date. As an interim arrangement, statements showing (;) the business
of the Post Office Insurance Fund, (i) the policies issued, discharged, lapsed
and surrendered, and (#i7) receipts and payments during 1957-58 together
with the Financial Review on the working of the Fund during the year have
been exhibited in Appendix 9 of the Appropriation Accounts, 1957-58
(pages 146—161).
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76. The local Audit of the Accounts of the Postal Life Insurance Branches
of the various Circle Offices, conducted during December 1957—July 1958,
revealed heavy accumulation of arrears and a generally unsatisfactory state
of the Insurance accounts due to lack of internal Checks, arrears in postings
in the ledger cards and checking thereof, unposted items of premia realised,
non-maintenance or imperfect maintenance of important registers, records,
non-settlement of claims, etc.

In the civil wing of the Post Office Insurance Fund, the total number
of policies issued during 1957-58 was 7,843 as against 10,360 issued during.
the previous year and the sum assured was Rs. 1,52,37,600 as against
Rs. 1,82,51,100 of last year. Thus, there was fall of about 24-3%, in the
number of the policies issued and 16519, in the total sum assured as compared
to the corresponding figures of the previous year, the decrease in value being
to the extent of Rs. 30,13,500.

77. In evidence, it was admitted that one of the reasons for the unpopu-
larity of this scheme was the difficulty experienced by the policy-holders
in the settlement of their claims which was in turn due to heavy accumulation
of arrears in the maintenance of Insurance accounts and other defects pointed
out by Audit.

78. From a note submitted to them (Appendix X), the Committee learn
that as a result of the steps, taken the P & T Department has overtaken much
of the arrears.

79. In the opinion of the Committee the arrears especially in regard to
clearance of unposted items are sull fairly heavy. With such a large number
of unposted items, the accounts of the policy holders will not be accurate and
up-to-date which will in turn lead 1o delay in the settlement of thetr claims.
The Committee would, therefore, emphasise the wmperative need to celar up
these arrecrs and ensure that accumulation of unposted items does not recur.
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Outstanding recommendations

80. The Committee shall now proceed to deal with some of the important
items outstanding from their previous Reports, those of lgss importance are
referred to in Appendix I of the Report.

Compensa.tion for losses—para s(ii) of 22nd Report (15t Lok Sabha)

81. In para 5 of their 22nd Report, the Committee observed that in tak-
ing disciplinary action against the officials responsible for losses and frauds,
both speed and firmness were essential and desired that a report on the dis-
posal of pending cases relating to the years 1952-53 10 1954-55 should be sub-
mitted to them.

82. Inanote furnished to the Committee (Appendix X1) it has becn stated
that on 1-4-1958 there were 151 cases pending in which investigation/dis-
ciplinary action was not completed and that efforts were being made to ex-
pedite disposal of the pending cases. The Committee, however, understand
from Audit that on 1-1-1959, 102 cases were pending in which investigation/
disciplinary action had not been completed. Of these, 32 were sub-judice,
6 with the Police and 64 with the Department. The Committee also under-
stand that a good number of these cases did not relate to primary offenders,
but covered also those who were responsible for contributory negligence.
The desire that the P & T Depariment should consider the possibility of fixing a
time-limit within which all the cases pending with the Department or Police
should be got settled.

Defective working of a Postal Stock Depot—Para 6 of 1st Report (Secord
Lok Sabha)

83. The Commitiee in para 6 of their First Report (Second Lok Sabha)
had desired to be informed of the action taken by the P& T Department

against the persons responsible for over-indenting of cloth by a Postal Stock
Depot.

84. In a note submitted to the Committee (Appendix XI1), it has been
inter alia urged in extenuation that the policy decision to change over to Khadi
cloth for supplying uniforms to staff was communicated to all the Circles by
the P & T Directorate in October, 1954. Though this decision did not require
submission of any revised indent for the year 1955-56, the Director, Posts
and Telegraphs, Rajasthan Circle, Jaipur, submitted a revised indent for
Khadi cloth for 1955-56 in February, 1955 without taking into account the
Acceptances of Tenders already received by him in July-August, 1954. The
revised indent was forwarded to the Director of Textiles by the P & T Direc-
torate on the 19th April, 1955 for arranging supply under some misapprehen-
sion. It has been contended by the D. G., P. & T. that since there has been
no loss as a result of excessive purchase of cloth in this case, disciplinary
action would not be justified.

M
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85. The Committee find it difficult 1o accept this plea. In their opinion
over-indenting of stores, be they susceptible to loss or not, should be avoided
by the Department as it locks up funds unnecessarily. They rrust
the Department will take steps to prevent this in future.

Failure of a tailoring contractor to account for materials supplied by a
Postal Stock Depot for delivery of finished garments—para 14 of 1st
Report (Second Lok Sabha)

86. In para 14 of their Firsr Report (Second Lok Sabha) the Committee
had desired 1o be apprised of the final outcome of the procéedings against the
Manager of the Postal Stock Depot, Madras, and the contractor involved in
this case.

87. In a note submitted to the Committee (Appendix X111), it has been
observed inter alia that in issuing the cloth to the contractor in excess of the
amount of the security, the Manager seemed to have been guided by the ex-
tremely urgent nature of the requirements and the Manager had no reasons
to doubt the contractor’s good faith or integrity.

88. The Commuttee consider the plea of urgency hardly tenable in this case,
as the contractor was allowed to delay supply of stitched garments upto Decem-
ber, 1954, although the work was requircd to be finished within two months ac-
cording 1o the agreement signed on the 12th February, 1954. Evidently, the
Manager of the Depor did not act with due caution despite the instructions of
the Assistant Director, Postal Services, not to issue materials exceedivig the amount
of security and earnest money paid until the Revenuc Authorities’ report was re-
cetped. They understand that the Manager retired in January, 1955 and the
Law Ministry had opined that he could not be proceeded against under Article
351-A of the Civil Service Regulations as the departmental aciion was not
instituted within a year of the date the official was last on dury. The Committee
would like to kRnow the circumstances urder which action was not taken in time
and whar acrion has been taken against the person responsible for the delay.

The Comnuttee furthier understand that the decree against ths contractor
has since been awarded by the Madras High Court. They would like 10 be ap-
prised of the progress made in the realisation of the decreral amount from the
contrdcror.

Loss due to delay in raking action against the Extra-Departmental
Brancl Post-master—para 28 of 1st Report (Second Lok Sabha)

89. Inhis case, the Committee had desired to be informed of the action
taken against the officers concerncd who were still in service. In a note sub-
mitted to the Committee (Appendix XIV), it has been stated inter alia that
after the examination of the officers responsible in ihis case, it has been deci-
ded that no action should be 1aken against the officers still in service who
dzalt with this case in the Circle Office or in the Directorate.

90. The Committee are not sauisficd with explanations furnished in the note.
They do not agree with the contention of the D.G., P, & T. that the Directorate
was mainly concerncd with the writing off of the loss and not with the remcval of



the Branch Postmaster. As such, the officers dealing with the case in the Direc-
torate and the Circle did not look into the latter aspect. The Committee feel that
th: Directorate should hap: seen whether action on the case was complete in all
rzipects, and, if nor, pointed out the omissions to the jappropriate authorities.

Loss due ro abandonment of works—JFabalpore Foundry Project—para 23
of 11th Report (Second Lok Sabha)

*91. In para 23 of their 11th Report (Second Lok Sabha), the Committee
had desired to be informed of the final outcome of the disposal of surplus
materials and of the plant and machinery as well as the ultimate loss to Gov-
ernment on the abandonment of the ill-conceived Jabalpore Foundry Project
and the action taken against the concerned officer.

92. From a note furnished by the Ministry of Transport and Communica-
tions (Departments of Communications & Civil Aviation) (Appendix XV),
the Committec learn that the buildings, sheds and other installations meant for
Workshop are now being utilised for storage purposes. This does not how-
ever mean that full value for the money spent has been obrained and that
there had been no loss on this account. Even on the Department’s own ad-
mission, substantial loss has been caused to Government on account of the
abandonment of the Foundry Project which was due to cither an error of
judgement or lack of foresight. The Commirtee, therefore, consider that the
disciplinary aspect of the case should be pursued.

UPENDRANATH BARMAN,
New DgLHI; Chairman,

The 11th February, 1960. Puyblic Accounts Committee,
Mag ha 22, 1881 (Saka).
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PROCEEDiNGS OF THE THIRD SITTING OF THE PUBLIC
ACCOUNTS COMMITTEE HELD ON MONDAY, THE 13TH
JULY, 1959

93. The Committee sat from 10+00 to 13-00 hours.
PRESENT

Dr. P. Subbarayan—Chairman.

MEMBERS

(&

Shri T. Manaen

3. Shri Maneklal Maganlal Gandhi
«. Pandit Jwala Prasad Jyotishi
s.  Shri Shamrao Vishnu Parulekar
6. Shri Radha Raman
7. Shri Rameshwar Sahu
8. Shri T. R. Neswi
9. Shri Raghubar Dayal Misra
10. ShriT. Sanganna
11.  Shri Vinayak Rao K, Koratkar
12. Shri Jaipal Singh
13. Shri Aurobindo Ghosal
14. Shri Yadav Narayan Jadhav
15. Shri Shraddhakar Supakar
16. Shri Amolakh Chand
17. Rajkumari Amrit Kaur
18. Shri Rohit Manushankar Dave
19. Shri T. R. Deogirikar
20. Shri Surendra Mohan Ghose
21. Shri Jaswant Singh

22,

Shri S. Venkataraman.
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Shri A. K. Chanda, Comptroller & Auditor-General of India.
Shri A. Kalyanaraman, Deputy Comptroller & Auditor-General.
Shri O. K. Ghosh, Accountant General, Posts & Telegraphs.

SECRETARIAT

Shri V. Subramanian—Deputy Secretary.
Shri M. C. Chawla~—~Under Secretary.
WITNESSES

Ministry of Transport & Communications (Deptts. of Communications and
Civil Aviationg

Shri M. M. Philip, Secretary.
Directorate General, Posts & Telegraphs

Shri V. Shankar, Director General, Posts & Telegraphs.

Shri C. V. Cunningham, Sentor Deputy Director General, P. & T.
Shri S. C. Jain, Deputy Director General (Savings Bank).
ShriR. C. Vaish, Chief Engineer-I (P & T).

Shri P. M. Agerwala, Chief Engineer-11 (P. & T).

Ministry of Finance

Shri S. S. Shiralkar, Financial Adviser (Communications)
Shri Shiv Naubh Singh, Foint Secretary (Deptt. of E.A.).

Budgeting and Control over Expenditure

Unnecessary Supplementarv Grant—Audit Report, 1959, para 3, (page 24)
and para 8 (pages 28-30), Grant No. 83

94. In 1957-58, a supplementary grant (Rs. 1,20 lakhs) and charged
appropriation (Rs. 2-29 lakhs) under Grant No. 83—Expenditure met from
Revenue obtained in February, 1958 proved unnecessary. The relevant Ap-
propriation Bill was assented to by the President on the 13th March , 1958—
about a fortnight before the close of the financial year. At the closc of the
financial year, there were, however, savings amounting to Rs. 124:23 lakhs
and Rs. 260 lakhs in the voted and charged sections of the Grant respectively.

The Committee desired to know the justification for obtaining a sup~
plementary grant in the voted section when even the funds originally granted
by Parliament in this case could not be fully utilised by the P& T Depart-
ment during the course of the year. The explanation of the representative of
the P & T Department was that the estimate of the supplementary grant was
besed on the progress of expenditure during the first half of the financial year
and on certain anticipations. The major portion of expenditure was, how-
ever, incurred during the latter half of the financial year and it was not possible
at the time of asking for supplementary grant to forecast with accuracy the
total amount of expenditure to be incurred by the Department by the close of
the financial year.
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UNCOVERED EXCESSES

‘Capital Outlay on P & T Department (Outside the Rewenue Accounty—
Stores Suspense

Appropriation Accounts (P & T), 1956-57—pdge 229 and Audst Report,
19§8-—para 6, page 26—Grant No. 114—Sub-head 69

Appropriation Accounts (P & T), 1957-58—page 123, and Audit Report,
1959—para 5, page 27—Grant No. 127—Sub-head 69

95. There were savings of Rs. 44-91 lakhs and Rs. 19°06 lakhs under
these two Grants during the years 1956-57 and 1957-$8 respectively. In the
case of Stores Suspense Account under sub-head 69 of the Grants, there were,
however, uncovered excesses of about Rs. 11 lakhs and 4 lakhs, in 1956-57 and
1957—5(181 respectively. These were mainly due to larger purchases of stores
in India.

The Committee desired to know as to why these excesses were not covered
even at the time the final re-appropriations were made at the close of the res-
pective financial years. Explaining the position in respect of 1957-58, the
representative of the P & T Department stated that the major portion of the
anticipated excess under the Stores Suspense was covered by supplementary
grant and re-appropriation. The actual excess of Rs. 4 lakhs could, however,
not be covered by re-appropriation or supplementary grant, firstly, because at
the time of asking for supplementary grant, the Department did not have an
idca of the amount of the actual excess that was likely to accrue and secondly,
because, due to the difficult ways and means position, it was decided to restrict
dcliberately the supplementary grant to a sum which could be given by the
Ministry of Finance and to leave the balance, if any, uncovered.

Non-payment of cost of stores purchased through the Supply Department— Audit
Report, 1959, para 28

96. During the year 1957-58, a total sum of Rs. 1,25,76,952 claimed for
settlement by the Pay and Accounts Officers of the Ministry of Works, Housing
and Supply during the last quarter of the year, could not be paid in that year
as. contrary to the existing arrangements, the cheques and bank drafts were
not issued by the Accounts Officers, Telegraphs Stores and Workshops on the
plea that necessary funds for this purpose were not available in the budget
for 1957-58. It was found on examination that, in most of the cases, the
consignees in the P & T Department had received the stores or got intimation
of the probable time of their supply through Railway Receipts and Inspection
Notes, ctc., before the end of February, 1958. Additional sums amounting
te Rs. 1 crore were, however, obtained by the Department in February, 1958
by a supplementary grant which, however, proved eventually inadequate.

The Committee desired to know whether it was proper on the part of the
P & T Department to have refused to accept the debits raised by the Ministry
of Works, Housing and Supply in respect of expenditure incurred by that
Ministry on behalf of, and at the instance of, the P & T Department. The
representative of the Posts and Telegraphs Department explained that the
requisite funds to discharge these liabilities were not available with the P& T
Department. He further stated that the request of the Department for a
larger supplementary grant to cover these liabilities was not agreed to by the
Ministry of Finance in view of the then difficult ways and means position.
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In these circumstances, he qd%,:,;haqw debiits raised by the Ministry o
Works, Housing and Supply been accepted, the Department would have

‘ the budg@et alloément for the year. In reply to a question it was
stated by the Financial Adviser (Communications) that the liabilities were
rgfu;cd to be accepted on the advice of the Ministry of Finance (Budget Divi-
sion). ’ .

The Committee asked the representative of the Ministry of Finance
(Budget Division) to elucidate the position. He stated that though no expen-
diture could be incurred by a Department in excess of the budget provision
sanctioned by Parliament for a particular year, yet any liability that had already
Been incurred—even though it resulted in an excess over the sanctioned grant—
hiad to be accepted and could not be left out of accounts,

As there was a divergence between the views expressed by the Financial
Adviser (Communications) and the representative of the Ministry of Finance
(Budget Division), the Committee desired to be furnished with a note fixing
responsibility for the refusal on the part of the P & T Department to accept
debits in this case. '

In regard to the actual and estimated amounts of the liabilities discharge-
able by the P & T Department, the representative of the Department stated
that the liabilities amounting to Rs. 285 lakhs matured during the year 1957-58
as against an amount of Rs. 228 lakhs estimated by the Department on this
account. Referring to the procedure introduced in November, 1955 whereby
controlling officers were required to maintain a liability register to enable them
to keep a track of their commitments, the Committee enquired whether the
prescribed procedure was being strictly followed, and the liability register
properly maintained. They were informed that further instructions in the
matter had recently been issued.

Non-incurring of Expenditure on Works provided for in the Budger— Audit
Report, 1958—para 11(1v), page 31—Audir Report, 1959—para 10(v),
‘pages 33-34

97. Out of 192 major works, each costing over Rs. 5 lakhs, provided for
i n the budget for the year 1956-57, no expenditure was incurred in the case of
102 works during the year. During the next year, viz., 1957-58, out of 200
such works provided for in the budget, no expenditure was incurred on 73
works. The amounts provided for in respect of these works during each of
the two years were Rs. 122 lakhs and Rs. 117 lakhs respectively. Explaining
the reasons, the rtczﬁrcsentative of the P & T Department observed that in some
cases there were difficulties in the timely acquisition of land; in other cases,
non-receipt of stores in time accounted for the non-execution of the works.
He added that land acquisition procedure was being streamlined by State
Governments whereafter the position was expected to improve. The Com-
mittee then desired to be furnished with the following information :

(#) Number of works provided for in the budgets of the years 1956-§7
and 1957-58 which could not be taken up due to (a) difficulty in
the timely acquisition of land, (b) non-receipt of stores in time, and
(c) other causes?

(i) Of the warks referred to in () (a) above, in how many cases, acquisi-
tion proceedings had not heen initiated before the estimates were
presettted to Pirliament ?
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(i) Are the imstructions comiaimed in para 2(d) of the Ministry of
Finance Office Memerandum No. F.9(2)-E(Coord)/53, dated the
18th Anugust, 1958 regarding provision of funds for works for which
administrative approval has been zccorded being followed in the
P & T Deparunent ?

Major works started without any specific provision in the Budget—Asadit
Report, 1958—para 11(iv), page 31—Asiit Report, 1959—para 10(p),
pages 33—34

98. During 1956-57, 305 major works, involving an outlay of Rs. 35:24
lakhs, were started without any specific provision in the budget. During the
next year, the number of such works was 277, involving an outlay of Rs. 3357
lakhs.

Giving a break-up of the works started during 1956-57, the representative
of the P & T Department stated that three works, though not provided for in
the budget, were started with the special approval of the Ministry of Finance;
275 works were a carry=over from the previous year; 25 works formed com-
ponent of budgeted projects; and two works had since becen abandoned. He

further stated that in the next year too, most of the works were a carry-over
from the previous year,

The representative of the P & T Department then referred to a proposal
submitted by them which sought 1o raise the existing Limit in rcspect of mejor
works 10 Rs. 4 lakhs (in the case of P & T Department), the details of which
were required to be exhibited in the budget volumes in support of the relevant
provision included therein.  He summed up to say that if this proposal was
adopted, only a few of the works refcrred to in the Audit paras would qualify
for being brought before Parliament for sanction.

Commencement of Works before sanction of detailed estimates— Audit Report
1958—para 18, page 35

99. A review of the works requiring the sanction of Heads of Circles and
higher authorities, undertaken between the period from I1-10-1952 to
31-12-1957, revealed that in 343 cases, works were taken up for execution
without sanction of the estimates. In terms of the instructions issued by the
D.G. P. & T. in September, 1952, no work should be undertaken without
prior financial sanction, except in emergent cases where estimates were to be
prepared and sanction obtained within three months. According to the Audit
para, out of the 343 cases referred to above. only in 115 cases sanction was
accorded within three months of the commencement of works. In 209 cases,
sanction was accorded after three months, and in respect of 19 cases, sanction
to the detailed estimates had not been accorded by the end of the year 1957.
Even on the 31st December, 1958, sanctions to detailed estimates were pend-
ing in 14 cases commenced after the issue of the September, 1952 instructions,
and 22 works commenced prior thereto.

Giving an analysis of the above works, the representative of the P & T
Department stated that 162 works (involving an outlay of Rs. 152-46 lakhs)
fell in the category of emergent works. There were 90 cases in which works
were undprtakcn on the authority of heads of Circles or under the Director’s
orders prior to formal sanction. The cost of these works was Rs. 101 lakhs of
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which Rs. 9568 lakhs represented value of stores. Then there were cases in
which works were taken up by the subordinate executive officers. - The num-
ber of such cases was 91, involving a cost of Rs. § lakhs of which Rs. 461
lakhs represented stores. - He admitted that in these cases, there had been a
violation of the instructions issued in September, 1952. He, however, added
that if the emergencies and pressure of service from the various sources were
to be adequately met, and if the work.of the Department was to be carried’ on
with the aim of providing service as and when needed, it was felt on further
consideration that the instructions issued in September, 1952 required some
modification. :

Delay in the Disposal of Surplus Stores— Audit Report, 1958—para 16,
' pages 33-34
100. An analysis of the progress of the disposal of surplus stores stocked in
Store Depots under the Chief Controller of Telegraphs Stores included in 56
lists reviewed by the Surplus Stores Committee during the period from
1-4-1954 10 30-9-1956, revealed the following instances of delay at various
stages in the disposal of surplus stores:—

(i) After the lists of surplus stores had been prepared in 12 cases, the
Surplus Stores Commiittee took 2 to over 1§ months in reviewing
the items.

(#) In as many as 33 cases there was delay of over one month to 16
months in forwarding thé¢ recommendations of the Surplus Stores
Committee to Government after review of the lists by the Surplus
Stores Commiittee had been completed.

(itf) Out of 56 cases reported to Government during the period from
I-4-54 t0 31-10-56 with recommendation for disposal, Govern-
ment sanction for disposal had been accorded up to 31-3-57 in
only 15 cases. Of the remaining 41 cases, 10 cases were reported
in 1954-55, 21 cases in 1955-56 and 10 cases during the period from
1-4-56 to 31-10-56.

(iv) After receipt of Government sanction for disposal in 11 cases, a
period ranging from 24 months to over a year was taken in re-
porting the stores to the Disposals Directorate. In respect of the
remaining four cases, the delay was still larger.

(v) Of the 11 cases reported to the Disposals Directorate, in 6 cases it
took 3 to over 11 months in effecting disposal by sale. In one
case reported to the Disposals Directorate in January, 1956, the
stores had not been disposed of upto 31-3-1957.

The representative of the P & T Department attributed the delay in the
disposal of surplus stores, mainly, to the following fuctors: .

(1) Anxiety on the part of the Surplus Stores Committee, P & T Depart-
ment, and the Ministries of Transport and Communications and
Finance to ensure that stores were not disposed of as surplus
without careful scrutiny. This was especially so since January,
1957 when the foreign exchange situation of the country became
difficult.

(if) The existence of a large number of stages intervening between
the initial preparation of the schedules of surplus stores and their
final disposal. All this involved technical appraisals, verifications,
checks and counter-checks, and often necessitated back and for-
ward references on varidus points. ' '
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(#if) Reluctance on the part of the Departmental staff to assume res-
ponsibility for declaring the stores as surplus, lest their decision

might later on bs questioned in retrospect. '

(fv) Part-time assignment of the officers on the Surplus Stores Com-
mittee.

The Committee desired to know the reaction of the P & T Department
to the proposal for simplifying the existing procedure, by eliminating some
stages, with a view to securing the expeditious disposal of surplus stores.
‘The representative of the Department preferred expediting the existing pro-
cedure to eliminating some stages therein. He admitted that delegation of
powers to the subordinate executive authorities would facilitate the expedi-
tious disposal of work and that proposals in this connection were under exami-
nation. In reply to a question, he stated that if technical officers were ap-
pointed whole-time on the Committee, it would bé possible to liquidate
the surplus stores problem in a comparatively shorter period.

Dealing with the progress made in the disposal of surplus stores, he stated
that the position had considerably improved in the last few months. A
number of measures with that end in view had been adopted by the Depart-
ment. One of them was a new procedure introduced with effect from 1st
April, 1959 for the declaration of surplus stores. According to this procedure,
the overall requirements of the Department were taken into account, and
surplus stores were declared soon after ensuring that no utilisation of these
items was possible either in the near future or within the next three or four
vears.

To enable them to examine the matter further, the Committee desired to
be furnished with a note setting forth the following information:

(f) The value of surplus stores disposed of during each of the last five
financial years.

(#f) The value of surplus stores with the P & T Department as on the
315t March, 1955, 1956, 1957, 1958 and 1959.

(#t7) Salient features regarding the working of the new procedure for
the declaration of surplus stores introduced with effect from the
1st April, 1959.

The Committee then enquired about the reasons leading to the accumu=
lation of surplus stores (apart from the war-time surplus stores, which had
almost been liquidated). The representative of the P & T Department as-
cribed it partly to the changes in the pattern of requirements consequent upon
automatisation of telephone system and tzchnological developments, and partly
1o cxcessive production of some components at the P & T Workshops. He,
however, did not rule out the possibility of excessive indenting in some cases,
In reply to another question, he admitted that there existed a need for greater

.co-ordination between the production, indenting and stores wings.

Copper wire thefts

Audit Report, 1959—para 13, pages 34-35

101. The Committee desired to know the results of the various measure
that had been adopted by the P& T Department to prevent copper wire thefis.
The representative of the Deparument stated that one of the measures adopted
by them was the use of underground cables’ in the place of overhead wires

on a fairly large scale throughout the country. As, however, som: "of
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the materials required for use had to be imported, their programme in this

pect had not proceeded as rapidly as they would have liked to.  He further
stated that two alternatives o the use of underground cables were the replace-
ment of copper wire by copper weld wire or by aluminium wire. In regard
to copper weld wire, he stated that it had been decided to use it on the sections
where the incidence of copper wire thefts was the maximum. There were,
however, two limitations on its use. Firstly, it was an imported article, and
secondly, it did not provide for as much flexibility as copper wire. So far as
aluminium wire was concerned, he stated that the results of certain expsri-
ments conducted by the Department over an eight-mile section had appeared
to be eacouraging. The use of these wires on a larger scale would, he added,
have to be determined after taking a number of factors into account, such as

the problem of joining of wires, actual results under very long line conditions
etc.

Referring to the law and order aspect of the problem, he stated that the
Department was thinking of setting up a special police agency under their
own control partly to investigate the problem and partly to ensure more effect-
tive supervision.

Absence of agreement for conveyance of mails owing 1o delay in finalisarton
of form of contract—Audit Report, 1958—para 19—pages 35-36

102. In 1945, a State Government suggested to the Union Government
that the terms and conditions of the standard form of agreement for convey-
ance of mails by contrgctors in the State should be revised so as to accord with
the conditions then prevailing. The P & T Department took six years to
consider the suggestion and in 1951 furnished to the State Governments, for
their comments, a revised draft agreement incorporating such of the sugges-
ticms as were found acceptable. The State Government, however, pointed
out in 1952 that the original recommendations made by them in 1945 had since
become obsolete in the light of the provisions of the Motor Vehicles Act, and
suggested the revision of the form of agreement in certain important respects.

A Committee was set up in 1953 to examine all the contract forms and
suggest amendments thereto wherever necessary. The Committee submitted
its recommendations in June, 1955, and, thereafter it took the P & T Depart-
ment about three years to take up again with the State Government the ques-
tion of amendment of the contract form on the basis of the recommendations
of this Committee.

Indicating the latest position, the representative of the P & T Depart-
ment stated that the matter had been placed by the P & T Department before
the State Government in a final form who were now favourably inclined to
their suggestions. He was hopeful of an early setement of this case.

Dealing with the difficulties in the way of the Department to enter into
contracts with private operators, he stated that under the Motor VehiclesAct,
the Central Government were not vested with any powers to compel the
private operators to carry mails. Only the State Governments had those
powers subject to such terms and conditions as they thought fit. Having
regard to the nature of postal services which could not suffer any interruption,
he felt it necessary that some such powers be vested in the P & T Depart-
ment also.

103. The Committee then adjourned till 10-00 hours on Tuesday, the
14th July, 1959.
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PROCEEDINGS OF THE FOURTH SITTING OF THE PUBLIC
ACCOUNTS COMMITTEE HELD ON TUESDAY, THE 14TH
JULY, 1959

104. The Committee sat from 10-00 to 1300 hours.
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SECRETARIAT

Shri V. Subramanian—Deputy Secretary.
Shri M. C. Chawla—Under Secretary.

WITNESSBS

Ministry of Transport and Communications (Deptts. of Communications
and Civil Aviation).

Shri M. M. Philip—Secrerary.
Directorate General, Posts & Telegraphs

Shri V. Shankar—Director General, Posts and Telegraphs.

Shri C. V. Cunningham-— Senior Deputy Director General, P. & T.
Shri S. C. Jain—Deputy Director General, P. & T. (Savings Bank).
Shri R. C. Vaish—Chief Engineer-I (P. & T.).

Shri P. M. Agerwala—Chief Engineer-1I (P. & T.).

Ministry of Finance

Shri S. S. Shiralkar—Financial Adviser (Communications).

Shri Shiv Naubh Singh—Joint Secretary (Department of Economic
Affairs).
Shri R. Saran—Deputy Secretary (Deptt. of E.A.).

Alleged frauds in the Savings Bank Branch— Para 22(i) of Audit
Report, 1958, page 37

105. During the period from 22-5-1950 to 20-9-1952, a sub-postmaster
was reported to have misappropriated Rs. 19,843 (including Rs. 2,647 tem-
porarily misappropriated) from several savings bank accounts and absconded
on 20-9-52. The modus operandi adopted was that the amounts tendered for
deposit were duly entered in the pass books but not incorporated in the accounts
of the post office. The case was reported to the police on 23-9-1952. The
sub-postmaster was reported to have escaped to a neighbouring Foreign
Country. The sub-postmaster remained in charge of that post office for
over 44 years though the normal period was 3 years and a substantial part of
the mis-appropriation amountiag to Rs. 16,057 (including temporary misap-
propriation of Rs. 2,647) occurred after the normal period of 3 years. Depart-
mental action against the officials responsible for contributory negligence had
not been completed even though the case was detected nearly § years ago.
Departmental action against six cfficials responsible for contributory negli-
gence could not be taken as they had already retired. Four of these officials
retired during the period from 1-8-§3 to 14-9-54 after the detection of
fraud in September, 1952.

The representative of the P&T Department informed the Committee
that the pension of the four officials who retired during the period from 1st
August, 1953 to 14th September, 1954 had been reduced.

LI
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When asked what were the reasons for retaining the sub-postmaster i
charge of the post office for over 4} years instead of the normal period of 3
years, the Committee were informed that the rule regarding rotational trans-
fers wids held in abeyance upto May, 1954, due to financial stringency and
accommodation difficulties.

Explaining the reasons for delay in taking departmental action against the
officials responsible for contributory negligence, the representative of the
P. & T. Department stated that in those days the question of departmental
action for contributory negligence was generally taken up only after the case
was decided by the court. Although the court disposed of this case in Oc-
tober, 1953, the records from the court were received late. By that time
time the officials responsible for contributory negligence had retired. He
further stated, that generally in such cases even though the departmental action
was still pending the officials were allowed to retire and deductions, if any,
from their pensions were ordered later on if such deductions were found justi-
figble after the examination of cases, rather than retaining the officials in ser-
vice and thereby continuing to incur expenditure on their salaries etc. He,
however, admitted that there had been some delay in taking departmental
action in this case.

When asked why pass books had not been called for by the Head Post
Office for entry of interest as required under the rules, the representative of
the P & T Department stated that entries of interest in the pass books were
generally made after the entries in the ledgers were completed. As the en-
tries in the concerned ledgers were heavily in arrears, the pass books were not
called for making the entry of interest. It was, however, stated that now the
pass books were called for simultaneously when the entries in the ledgers were
made rather than to wait till all the entries in the ledgers were completed.
The representative of the P & T Department, however, admitted that the sub-
post office failed to send the pass books to the head office for checking while
allowing fresh deposits after the annual accounts had been closed.

In reply to a suggesticn to send the six-monthly statement of accounts to
the depositors to avoid such frauds, the representative of the P& T Depart-
ment pleaded that results achicved would not be commensurate with the
labour and expenditure involved thereby. Further having regard to the
number of accounts and the volume of business, the percentage of losses due
to frauds etc. to the total transactions was stated to be very insignificant.
It was only -0052 in case of savings bank, 0-0080 in case of post office certi-
ficates and -0022 in the case of money orders.

Alleged frauds in the Savings Bank Branch—Para 15(i) of Audit Report,
. 1959, pp. 35-36

106. During the period from October, 1956 to July, 1957, a Savings Bank
clerk in a sub-post office is alleged to have permanéntly misappropriated a
sum of Rs. 7,677 (excluding Rs. 400 temporarily misappropriated) from seven
Savings Bank accounts by omitting to account for sums tendered for deposit
in the Post Office savings bank account though entered in the relevant Pass
Books and in some cases where pass books had been retained for entry of
interest, by means of fraudulent withdrawals after forging the signatures of
the depositors. The loss came to light in August, 1957 in the course of the
comparison of transactions of the pass book of one of these accounts with the
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?AV{.?B Bank ledger in the Head Office. .- The official was stated to have-con-
288¢

( his guilt in one case and voluntarily refunded a sum of Rs, 1,675 mis-
appropriated from the Savings Bank account involved. He had been dis-

missed from service with effect from 8-5-19¢8.

The official was arrested by the Police on 10-8-57 and was subsequeritly
enlarged on bail. The cases had been challaned on 1-8-58 in the court.
spartmental action against officials responsible for contributory negligence
was reported to have been kept pending on the advice of the Special Police
Establishment. The verification of other monetary transactions conducted
by the official was stated to be under way. -

The representative of the P. & T. Department stated that the wverifica-
tion of other money transactions conducted by the official concerned had
been completed and no more frauds detected. The case was at present
pending in the court.

As regards the departmental action against the officials responsible for
contributory negligence, the representative of the P. & T. Department stated
that as a result of €nquiry held in this case certain facts had been establish-
ed. But the disciplinary action had to be kept pending till the court case
was over on the advice of the Special Police Establishment as it was stated by
them that their proceedings were likely to be prejudiced if disciplinary action
was taken against these officials who would appear as prosecution witness-
es.

The Committee then drew attention to the orders issued by the Ministry
of Home Affairs in June, 1955 laying down the procedure that should n r-
mally be adopted in cases of alleged misconduct of Government servants.
According to this as soon as sufficient evidence was available for the purpose
in the course of investigation in the case of misconduct, whether such inves-
tigation was conducted departmentally or through the Police including the
Special Police Establishment, action should be taken under the Civil Services
(Cassification, Control and Appeal) Rules or other appropriate disciplinary
rules, and disciplinary proceedings should be initiated forthwith. Such
deparrtmental proceedings need not interfere with the police investigation
which might bz continued. The representative of the P. & T. Department
stated that though they were trying to implement those orders and depart-
m:3ntal proceedings were generally initiated as soon as possible after the
d=tection of fraud, the Dzpartment had experienced some difficulties in this
respact and in soms cases the departmental proceedings had to be  kept
pending either on the advice of the Special Pol'ce Establishment or under the
orders of ths Court. In such cases, the Home Ministry also agreed to modify
the orders.

in reply to a question, the Committee were informed that even in cas<s
where the accused had been acquitted by the Court, departmental action could
be taken against him. As desired by the Committee, the representative of the
P. & T. Department promised to furnish the number of cases in which such
departmental action had been taken.

 Avoidable expenditure due to delay in completion of departmental action—
Para 18 of Audit Report, 1959, p. 3

107. A sub-postmaster of an one-man sub-office absconded from duty
some time betweeen 8-11-1951 and 12-11-1951 after misappropriating a
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sum of Rs. 12,496 tendered at the counter of the post office by the pubtic
oh' different dates between April, 1950 and November, 1941, in connection
With the Savings Bank ...... Post Office Certificates, Radio Liceases etc.
The court declared him an absconder on r7th September, 1952. The sub=
postmaster, however, gave himself up before the Court on 22nd October
1953 and was ultimately convicted on 13th December, 1956 and sentenced
to undergo rigorous imprisonment for four years and pay a fine of Rs. 3,000
or in default to undergo further rigorous imprisonment for six months.

_ The sub-postmaster was placed under suspension with effect from 8th
Nvember, 1951. The order of the court declaring the sub-postmaster an
abeonder was received by the dcpartmental authorities on 2-2-53 only and
ction was taken on 3-2-53 to fill up the vacancy. However, the formsl
rder of dismissal was issued on 28-12-53 after the accused had requested on
2-12-53 for a copy of his dismissal order. This order, which was isssue
pthout holding a departmental enquiry and without giving the official any
uportunity to show cause against the punishment, was held to be unconsti-
ational by the Director General, Posts and Telegraphs, in November, 1954
as a result of which the official was reinstated and continued to be umder
suspension till the date of his conviction, i.e. 13th December, 1956, when he
was dismissed from service and a sum of Rs. 300 recovered from his sure-
ties.

As a result of departmental action against ten officials found responsible
for contributory negligence, one official was censured and a sum of Rs
2,107- 58 had been ordered to be recovered from six of them. One official
who had held supervisorv charge for 2 days only (in casual leave arrangement)
was permitted to retire. Action against the remaining two officials was
pending till January, 1959.

When aked why the dismissal order of the sub-postmaster had not been
issued soon after 2-2-53, the representative of the P. & T. Department stated
that in 1951 when the fraud took place, the rule in this regard was that the
official should be treated as a deserter and struck off the rolls. The rule
regarding taking up of disciplinary proceedings was only framed as a reshit
of a Judgment of the High Courtin 1954. Inthelightofthe rulesthen existing
the action of the Superintendent in striking off his name and filling up the
vacancy was considered to be quite in order, after the case had been examined
by the D.G. P. & T.

On being pointed out by the Committee that the rule in the P. & T.
Department Manual which permitted the head of the office to strike off the
name of a person from the strength of the establishment whenhe had abscon-
ded, was not in accordance with the Central Services (Classification Control
and Appeal) Rules which provided for the dismissal of the person concerned
in such a case, the representative of the P. & T. Department stated that they
had since amended the rule in this regard. As regards the delay for taking
disciplinary action against the two officials responsible for the contributory
negligence P. & T. Department promised to furnish a note.

(ii} Loss due to alleged Money Order frauds—Para 23 of Audit Report,
1958

108. During the period from 1-2-§2 to 13-3-§3, a dismissed postal
clerk was alleged to have fraudulently taken payment of 72 spurious Money
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Orders, amounting to Rs. 20,1274~ from 3 post offices in 3 circles with the
help of an accomplice. The cases were reported to the police on different
dates by the three post offices when the fraud was detected. As a result of
police investigations in one case the clerk was arrested and was sentenced
in September, 1955 to undergo rigorous imprisonment for . 10 years and
a fine of Rs. 2000/~ or in default to further rigorous imprisonment for another
year. The accused was reported to have appealed against his conviction
in this case. Court proceedings in the other two cases were reported to be
pending.

The Committee were informed that all the court cases against the
accused had been decided and he had been sentenced to various terms of
imprisonment and fines. A sum of Rs 1,600 seized by the Police from the
accused had been credited to the Department. As regard: departmental
action against certain postal officials held responsible for contributory
negligence, the Committee were informed that a sum of Rs. 5,695/12/- had
been ordered to be recovered from the officials responsible in this case.

Alleged fraudulent transactions in vegard to discharge of Post Office
Certificates—Para 24 (i) of Audit Report, 1958

109. Departmental investigations of a complaint sent by the holder of
certain post office certificates on 26-5-54 ° revealed on 31-8-54 tha' a person
ether than the holder of these postal certificates had encashed them during the
period from 10-4-54 to 29-4-54 for Rs, 32,400 (face value Rs. 29,000 and
bonus thereon Rs. 3,400) from a Head Post Office by impersonating the
holder of these certificates after obtaining possession of the certificate along
with the respective identity slips.

The case was reported to the Police on 17-1-55 and proceedings against
a postal clerk and two outsiders were stated to be pending in a Court of
Law. '

The Committee were informed that the case was still pending in the
court of the Sub-Divisional Officer and action was being taken to transfer
the case to a special court,

As regards departmental action, the Committee were informed that
four officials were found responsible for contributory negligence in this
case against two of whom departmental action had been completed and
two sums of Rs. 2,640 and Rs. 2,400 were ordered to be recovered from them.
A sum of Rs. 72/4/- only could be recovered from the first as he had retired
and his pension has been recduced by Rs. 10/- per month. In the other
cascs, action was still pending.

To a suggestion that in order to avoid such frauds in future, the identity
slips given to the owner of the certificates should be maintained in the post
office and the depositor asked to attach a photograph to that slip, the re-
presentative of the P. & T. Department stated that imposition of such con-
ditions should be considered in the context of the public reaction to them as
otherwise this would affect the popularity of these certificates.

Loss due to alieged money order frauds—Para 16 (i7) of Audit Report,
1959

110. In Fcbrua_ry 1958, it was pointed out by Audit 1o the postal
authorities that credits in respect of several money orders, purporting to
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“have been issued from a Post Office in December, 1957 were not shown in the:
accounts.  Investigations revealed in March, 1958 that someone styling
‘himself to be the representative of a certain firm had taken payment, on pro-
duction of a fictitious identity card, in December, 1957 and January, 1958 of
23 spurious money orders amounting to Rs. 5,350, some of the money orders,
having been redirected while in transit to the paving post office. Another
similar case, which involved payment made between 9-5-1957 and 20-5-1957
te the extent of Rs. 3,100 in respect of II Spurious money orders, purpor-
ting to have been issued from another post office in the same circle in May,
1957 was reported by Audit in July-August, 1957 to the postal authorities.

It was stated to Audit in October, 1958 that the same persons were
involved in all these cases and that the alleged culprit and his accomplice
(who were Sorters in the Railway Mail Service) had been arrested by the
Police in September, 1948.

The Committee Were informed that in these cases the modus operandt
adopted was that spurious money orders were prepared by the alleged cul-
prit by using impressions similar to those of the seal impressions of the post
offices and these were put in R M S bags while in transit and subsequently
their payment was obtained through various post offices on production of
identity cards. The cases were under investigation. The department was
taking all precautionary measures to prevent recurrence of such cases.

Alleged loss or substitution of insured and other articles—Para 25 (i) of
Audit Report, 1958, pp. 41-42

111. A mail bag containing a registered bag, besides a large number
of unregistered articles, was found missing on 16th September, 1956. The
total value of the insured articles in the registered bag was Rs. 30,632°8I.
It was reported that the total number of bags received in the relevant section
of the Railway Mail Service was tallied with the accompanying mail lists,
and thereafter loaded in a motor mail van and passed on to a mail agent.
Later, when the mails were checked the mail bag was found missing and
instead a packet bug was found without an entry in the accompanying mail
list. The bag could not be traced and the matter was reported to the Police
on 17th September, 1956. Police and departmental investigations were stated
to be in progress. The Committee were informed that the departmental
action against all the nine officials involved in this case had been completed
and suitable punishment awarded to them. The Police had not been able.
to detect the culprit.

(ii) Alleged loss of substitution of insured and other articles—Para 25(ir)
of Audit Report, 1968, p. 42

112. A Sub-postmaster of a delivery post office reported to higher
-authorities on 11th January, 1955 that three insured letters of the aggregate-
value of Rs. 15,000 were received by him in a damaged condition on the
10th January, 1955 and were found, when opened on the rith January, 1955
to contain blank cards. -

Police investigations in this case proved abortive. It was 'r:por'?-
‘that the sub-postmaster of the office of delivery did not weigh the bundle
eontaining the ‘insured letters’ before opening, as required under the rules.
He had also failed to bring certain irregularities immediately to the notice
1789 (Aii)L.S.—4.
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of the office of posting or to higher executive authorities for investigation.-
Departmental action agasinst officials held responsible for contributory
negligence including the sub-postmaster of the delivery post office was-
teported to be in progress. A sum of Rs. 15,000 had been paid to the
sender of the insured letter as compensation.

. The Committee were informed that the sub-postmaster of the sub-
post office was reduced by two stages in his scale of pay for one year and
Rs. 1,356 had been ordered for recovery from the Registration Clerk of the
issuing post office. To a question whether in this and all other similar cases,.
the penalties were sufficiently deterrent to prevent such kinds of frauds, the
representative of the P. & T. Department stated that in cases of proved
contributory negligence, the punishment was limited to the recovery of twelve
months’ pay ofg the delinquent official,

Alleged theft of cash from a sub-post office—Para 26 of Audit Report,
1958, pp. 42-43

113. The cash balance of Rs. 15,682-5-6 kept in the iron safe in a
sub-post office on the night of 31st January, 1957 was reported to be missing
the next morning. The case was immediately reported to the police for
investigation. The sub-postmaster and the treasurer of the sub-office were
pléced under suspension with effect from 20th February, 1957. The investi-
gation was still in progress.

According to the prescribed arrangements, the cash balance at the close
of the day is required to be lodged overnight in the iron safe embedded in
the police station. Contrary to this procedure, the cash balance of the
31st January, 1957 was said to have been kept in the iron safe in the Post
Office premises, without making any arrangement for guarding it, the Chow-
kidar of the sub-office having been granted casual leave for two days from.
3oth January, 1957.

The Committee were informed that the police had not been able to
trace the culprit. The final report of the police was received in January,.
1}?58. The sub-postmaster had been acquitted on 8th September, 1958 by
the court. '

As regards the departmental action, the representative of the P. & T.
Department stated that the earlier memo of charges against the two officials
responsible in this case had to be cancelled under the orders of the P.M.G.
and fresh charge sheets had 1o be served as the earlier ones did not
detail the major offences. The disciplinary proceedings had not yet been.
completed. The representative of the P. & T. Department, however, admit-
ted that there had been avoidable delay in initiating disciplinary proceed-
ings against these officials.

To a suggestion that the punishment in such cases should be effective
and awarded expeditiously, the representative of the P. & T. Department
stated that they had set up a Vigilance Organisation last year not only to-
scrutinise such cases carefully but also to dispose them of expeditiously.

Loss due to_non-revision of standard rent of residential” quarters owned
the Department—Para 27 of the Audit Report, 1958, p. 43 it

114. According to the _existing rules, rent of residential buildings.
owned by the Department is recoverable on the basis of the standard.rent
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thereof or 10 per cent of the emoluments of the occupant, whichever is lesss.
Under the rules the standard rent of a residence has to be recalculated on the
expiry of five years from the date of last calculation and the responsibility
for periodical reassessment devolves on the Head of the Circle. In one
circle, the standard rent fixed sometime before partition continued without
any revision up to 31st March, 1957, despite specific orders issued by the
Posts and Telegraphs Directorate in July 1953 for completing the revision of”
standard rent within 3 months. Ultimately, the Department had to issue
orders for the provisional enhancement of the standard rent of every resi-
dential building in that circle by Rs. 15 p.m. with effect from 1st April, 1957
pending finalisation of revised standard rent.

Explaining the reasons for non-revision of standard rent, the represen-
tative of the P. & T. Department stated that the District Manager could not
make muchk headway in fixing the pooled standard rent for various reasons.
Firstly, no'up-to-date record of the buildings in New Delhi and Delhi was
available in the office of the D.A.G. P. & T., Delhi. Secondly, additional
assistance asked for clerical work was not sanctioned. The other reasons
for the delay were (1) need of some clerifications regarding pooling of the
standard rent, (i) non-availability of presctibed forms connected with the
work of reassessment and (iii) need of getting the data statement verified.
An ad hoc rent was, therefore, fixed w.e.f. 1st April, 1957 and the final revised
rates were also enforced from that date. The representative of the P. & T.
Department agreed that the ad hoc rent could have been fixed even in 1954
and the loss avoided. He, however, added that if the standard rent had been
fixed on 1-4-55, it would have been Rs. 4.47 per unit of 100 sq. ft. as com-
pared to Rs. 5.87 per unit as fixed on 1-4-1957.
Unsatisfactory maintenance of records in post offices of a ceriain ersiwhile

state postal system raken over by the Posts and Telegraphs Department
on Federal Financial Integration—DPara 29 of Audit Report, 1958, page 44.

115. Audit Inspection of certain post offices of an erstwhile Princely
State Postal System, taken over by the Posts and Telegraphs Department
brought to light in 1954-55 several serious irregularities and defects in the
maintenance of initial accounts, which were such as to cast doubts on the
accuracy, completeness or authenticity of the accounts and records. Audit
inspections of these offices during 1955-56 and 1956-57 revealed little or no
improvement. Even Audit Inspection Reports were not replied to in time by
these offices.

Explaining the reasons for the unsatisfactory state of affairs, the rep-
resentative of the P. & T. Department stated that a large number of staff in
these post offices had the knowledge of Urdu only and the main problem which
the Department had to face was to make them acquire sufficient knowledge
of English in order to be able to dispose of their work with a reasonable
standard of efficiency. Despite the inducement given to them for passing
English tests, the response had been very poor. In reply to a question why
some staff having knowledge of English could not be transferred from the
neighbouring circles, the representative of the P. & T. Department stated
that the Director, P.& T., Andhra Circle, had been permitted to obtain
qualified officers from the neighbouring circles with a special pay of Rs. 50/-
but the officers were not willing to go there. The Committee were further
informed that many audit objections had been settled as a result of personal
contacts with the Audit. :
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Loss due to surplus obsolete stock of post office certdficates—Para 19 of Audit
Repore, 1959, pages 38-39.

116. In order to intensify the Small Savings Campaign and to provide
further incentive to the investors, the Central Government decided in May,
1957 to discontinue the issue of 7 year and 12 year National Savings certi-
ficates and 10 year National Plan Certificates with effect from 1st June, 1957
and to introduce in lieu thereof from the same date a new series of 12 year
National Plan Savings Certificates, carrying higher rate of interest, to be
sold through Post Offices, conducting Savings Bank work.

The number of such defunct certificates held in stock on 1st June, 1957
by the post offices, Postal stock depots and the Central Stamp Store was of
the order of 318 lakhs. The cost of printing these postal certificates, which
was over Rs. 5§ lakhs, had thus become infructuous.

Explaining the reasons for keeping such a large stock of the certificates,
the representative of the P & T Department stated that there were about
10,000 post offices in the country dealing with these certificates and the
certificates were of seven denominations. Some basic stock of the certificates
of each denomination had to be kept in each post office. The Department
had been receiving in the past complaints from the National Savings Orga-
nisation for the non-supply of certificates at the time of National Savings
drive. The surplus certificates had been withdrawn from the post offices
and orders issued for their destruction.

117. The Committee then adjourned 1ill '10-00 hours on Wednesday,
the 15th Fuly, 1959. '
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Directorate General, Posts and Telegraphs

Shri V. Shankar, Director General, Posts and Telegraphs.’
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Outstanding Telephone Revenue

Audit Report, 1959—para 23, pages 41-42°

119. The total amount of telephone revenue outstanding on 1st July,
1958, in respect of bills issued upto 31st March, 1958, amounted to over Rs.
127 lakhs, out of which about 81 lakhs related to the bills issued during
1957-58. A major portion of these outstandings related to Government

subscribers. B 4

ey ——
A test audx.t of telephone Tevenue accounts revealed instances of short

recoveries a.pd faxlur_e to issue bills to the extent of Rs. 5-6 lakhs. Some of

the typical irregularities detected during the test-check were as follows :—

(@) Delay in the issue of disconnection and proscription lists to
defaulting subscribers.

(b)) Want of hiring contracts.

(c) Delay in the issue of advice notes intimating installations, etc.
of telephones.

(d) Delay in the issue of trunk call bills.

(e) Failure to exercise the prescribed checks for ensuring recovery
from all telephone subscribers shown in the Telephone Direc-
tories.

) t}rkrears in the pairing work of inward and outward trunk call
tickets.

Dealing with the delay in the issue of trunk call bills, the representative
of the P. & T. Department stated that as a result of some measures recently
taken, the position had considerably improved. Trunk billing in the Delhi
Telephone District had become up-to-date, and in other Telephone Districts
the delay had been brought down from about 2—4 months to about 1—1}
months. In order to improve the position still further, he added, some or-
ganisational changes were proposed to be made. According to one of these
in all large areas, instead of issuing a number of bills at different times to ;
subscriber, a single monthly consolidated bill would be issued for all the ser-
vices rendered by the Telephone Branch including extensions, PBXs.,
phonograms, etc. The Comptroller and Auditor General pointed out that



49

the inclusion of phonogram charges in the consolidated telephone bill would
create difficulties in accounting inasmuch as phonogram charges fell in the
-category of telegraph revenue. The representative of the P& T Department,
however, undertook to examine the matter further.

Referring to the progress made in the recovery of outstanding telephone
revenue, the representative of the P & T Department stated that there had
‘been considerable improvement. The amount of outstanding telephone
revenue, in respect of bills issued upto 31st March, 1958, had been brought
-down from Rs. 127 lakhs on 1-7-1958 to Rs. 73:58 lakhs on 1-2-1959.
A major portion of this related to Government subscribers, the chief de-
faulter being the Ministry of Defence. Regarding recovery of outstandings
from them, he stated that, in spite of repeated reminders, there had not been
any tangible improvement and the Department had been compelled as a last
resort to issue strict instructions that even Government telephones would be
disconnected in case of default in payment of dues. Dealing with the
recovery of outstandings from private subscribers, he stated that as a result
of various measures adopted by the Department (such as disconnection of
defaulter’s telephones, taking of court proceedings, etc.) significant improve-
ment was expected in about a year’s time. When asked in this connection
as to why the issue of proscription lists, as a method of recovery, had not been
resorted to in the near past, he stated that the system of issuing proscription
lists was not in consonance with the present conditions and had been recently
abolished in all exchanges of 300 lines and above.

. . . . . " T AR T ————

In reply to a question regarding the write-off of irrecoverable dues, it
-was stated that since 1946-47, not more than 0-02 per cent of the total amount
of revenue had been written off as irrecoverable.

The Committee then referred to the irregularities pointed out by Audit
at items (), (¢), (¢) and (f) above, and desired to know the reasons therefor.
Inregardto (b), the representative of the P & T Department stated that there
would henceforth be no hiring contracts for the establishment, maintenance,
working, etc. of any tele-communication line, appliance or apparatus.

As to the delays in the issue of advice notes [item (c) abovel, he stated
that to a certain extent such delays were unavoidable. With the modification
of the system of recovery of dues and billing of expenditure, he added, the
position was expected to improve considerably. 4 5 A

In regard to the use of Telephone Directory for ensuring recovery from
all telephone subscribers [vide item (e)] it was stated that the Directory was
not always up-to-date, and as such, it could not be treated as a basic
document for verification of the total number of subscribers. The Compt-
roller and Auditor-General referred in this connection to the case of a
New Delhi Hotel in respect of which neither any folios had been opened in the
telephone rent ledger nor any bills issued. The case was later on detected
by Audit in the course of a check with reference to the telephone directory,
and a bill amounting to over Rs. 50,000 for the period from 29-10-1957 to
27-10-1958 issucd. He expressed the view thar the Telephone Directory could
not be lightly dismissed as it is a relevant document in connection with the
billing of telephone rentals. To probe into the matter further, the Committee
desired to be furnished with a note explaining as to (i) why no folio in respect
of the said Hotel was opened in the telephone rent ledger,and (5i) who was
responsible for this lapse ?
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' Dealing with the arrears in the pairing work-of inward and outward
trunk call tickets [item at (f) above], the representative of the Department
stated that it was due to the shortage of staff and heavy arrears. The
Commiittee were, however, not satisfied with this explanation.

Accumulation of arrears of rent for telegraph and releprinter circuirs—Audit
Report 1959—para 24, page 42.

120. One of the conditions subject to which the P & T Department
provides telegraph and teleprinter circuits for the exclusive use of Govern-
ment Departments, newspapers and news agencies, private parties, etc. is
that the rent would be payable in advance annually, quarterly or monthly at
the option of the subscriber. Due to frequent cases of default in the pay-
ment of rentals of such circuits, however, the outstandings on this account
as on I1st June, 1958 (in respect of bills issued upto 31st March, 1958) am-
ounted to Rs. 14-06 lakhs. Of this, Rs. ¢-85 lakhs was payable by Go-
vernment Departments, Rs. 3-06 lakhs by newspapers and news agencies
and Rs. 1-15 lakhs by other parties.

The Committee enquired the reasons for these heavy outstandings when
the rent was payable in advance. Explaining the position, the representative
of the Department stated that in the beginning, payments from the lessees
were received in advance, and later on, there were defaults. The problem
before the Department was whether to continue or disconnect the service.
Normally disconnection was ordered by the Department only as a last resort
when all attempts to recover were of no avail. He informed the Committee
that the amount of outstandings had come down to Rs. 2 lakhs on 1-4-1959.

Referring to the heavy outstandings against the Ministry of Defence
(amount outstanding was Rs. 4-98 lakhs on 1-6-1958), he stated that these
pertained to the War and the post-War periods, and there were points of dis-
pute as 1o why the bills were not submitted to the Ministry in time and whether
the dues really related to them.

Outstandings from a News Agency—Audit Report, 1959—para 26, pages 42-43

121. The agreements of the P& T Department with private users of
teleprinter circuits stipulate that they should pay the rentals quarterly in
advance, but in the case of telegraphimessages, news agencies are allowed the
privilege of settling their dues with the Department in arrears.

In 1948, a News Agency started defaulting payment of bearing messa~
ges issued by it. The same agency defaulted in 1950-51 on payments on
account of teleprinter circuits leased to it since 1949. Such defaults by the
Agency continued, in some measure or the other, right upto September,
1958 when it was ultimately decided to withdraw all telegraph and tele-
printer facilities from the Agency, with effect from 1st October, 1958. The
total amount due from the Agency on 1st October, 1958 was assessed at Rs.
3744 lakhs.

The Committee were informed that the Agency had gone into liquidation.
When asked whether there were any prospects of recovering the dues from
it, the representative of the Department replied in the negative.
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Delay in finalisation of departmental action against Government servants res-
ponsible for losses and defalcations of public money—Audit Report, 1959—
para 29, pages 44-45.

122. According to Audit, a review of the more important cases of
losses or defalcations of public money, involving Rs., 1,000 or more, disclos-
ed the following position:

(a) Out of 69 cases involving a loss of Rs. 1,000 or more in each case
detected during the period from 1st January, 1957 to 3oth Sep-~

tember, 1957, departmental action was not finalised in 41 cases
upto the end of March, 1959.

(b) Among the cases detected prior to 1Ist January, 1957, depart-
mental action was not finalised upto 31st March, 1958, in 62 cases

although the connected legal proceedings had concluded before
31st December, 1956. )

Referring to the cases detected prior to 1st January, 1957, the represen-
tative of the P& T Department stated that only 32 cases were pending.
The main reasons for delay in the disposal of these cases were : difficulties
in obtaining documents and ascertaining the exact loss sustained, transfer
of officers to other areas, differences of opinion with Audit, negligence of dis-
ciplinary authorities, etc. Regarding the cases detected after 1st January,

1957, hestated that 33 such cases were pending for more orless the same
reasons.

Disposal of Outstanding Audit Objections— Audit Report, 1959—para 3o,
Page 45

123. The total number of objections outstanding in the books of branch
postal audit offices at the end of August, 1958, and the money value thereof
were 77,369 and Rs. 2191 crores respectively, out of which the number and

amount of objections raised during 1957-58 were 52,620 and Rs. 1350 crores
respectively.

The Committee were informed by the Comptroller and Auditor General
that the number of objections had since been brought down from 77,000 to
31,000 and the amount involved from Rs. 2191 crores to Rs. 8-35 crores.

Grain Shops
Audit Report, 1959— Para 33, Page 46

124. The Fair Price Shops which were opened for the supply of food
stuffs etc. to Government servants at controlled rates were closed down
during 1954-55. The net loss, viz., Rs. 2-16 lakhs, sustained by the Depart-
ment in the running of the Shops in ail the Circles during the post-partition
period from the 15th August, 1947 to their final date of closure was reported

to the Department in February, 1956 for obtaining orders of the Government
for writing it off.

The Committee were informed that the necessary order was issued finally
on the 8th July, -1959.

) In regard to the nature of loss sustained in the running of the Shops
it was stated that it was a trading loss, and not due to pilferage or damage.
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' Postal Life Insurance Organisation
Appropriation Accounts (P & T), 1957-58, pp. 146—61

125. In the Civil Wing of the Post Office Insurance Fund, the total
number of policies issued during 1957-58 was 7,843 as against 10,360 issued
during the previous year and the sumassured was Rs. 1,52,37,600 as against
Rs. 1,82,51,100 of the last year. Thus, there was a fall of about 24 -3 per cent.
in the number of new policies issued and 16-51 per cent in the total sum
assured as compared to the corresponding figures of the previous year.

The declining trend of insurance business in the Civil Wing was ascribed,

‘nter alia, to the failure on the part of the Postal Life Insurance Organisation

10 declare any bonus for the periods after 1952. The Committee were in-

formed that the last time the bonus was declared by the Organisation was in

1955, and it pertained to the period 1947—52. It was, however, added that

with a view to declaring bonus, revaluation was under way, and the bonus
-was expected to be declared by the end of the current year.

The Committee drew attention to the difficulty experienced by the
‘policy-holders in getting payments on the maturity of their policies and felt
that it was one of the reasons for the unpopularity of this scheme. According
to D.G.P. & T., such cases were due to the arrears in postings in ledger cards
and missing credits of premia realised. He stated that 1o rectify such cases,
annual statements were being prepared, and some other steps were also pro-
posed to be taken in this behalf.

When asked whether he was satisfied with the working of the P.L.I.
the D.G. P.& T. replied that from a commercial point of view he was not so.

Financial Results of the Working of the Radio Branch
Financial Review by the D.G. P. & T., 1956-57, page 1 (Second Table).
Financial Review by the D.G. P. & T. 1957-58, page 1 (Second Table)

126. The deficit in the case of the Radio Branch in 1955-56 was Rs. 1:69
lakhs. It increased to Rs. 8-50 lakhs in 1956-57 and to Rs. 9-41 lakhs in
1957-58.

The Committee desired to know the reasons for a continuous rise in the
losses sustained by the Radio Branch. The representative of the P. & T.
Department stated that the services rendered by the Radio Branch fell in two
categories, viz., commercial and non-commercial. The former category
comprised of services rendered by the Radio Branch on behalf of the Tele-
graph and Telephone Branches. In this case, there was no question of any
loss, as the bills were debited to the Branches on whose behalf the services
were rendered. The latter (non-commercial) category included services rend-
ered by the Radio Branch for assisting shipping, carrying out monitoring func
tions and providing communications during floods, etc. Such services were
unremunerative. According to him, rise in the losses sustained by the Radio
Branch was due to a large incresse in non-commercial services during the last
two years.

P. & T. Workshops

127. The Committee then took up consideration of certain points ari:ing
£rom their on the spot study-visit to the P, & T. Workshops, Alipore (Calcutta
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in June last. They had, inter - alia, found during the said study-visit that
some of the machines installed at the Workshop were not working to their full
capacity and that quite a number of machines were old and out-moded. They
enquired as to what steps were| being or proposed to be taken to work the
-existing machines at the P. & T Workshops to their full capacity and to replace
" the old and out-moded machines by modern ones. The representative of the
P. & T, Department stated that the question of utilisation of the installed
capacity was dependent on the demand for Workshop products. - The demand
for these articles had hitherto been solely from the P. & T. Department.
With a view to getting orders from other Departments, a sales organisation
had been established last year and orders worth Rs. 4-91 lakhs secured
from Railways, Ordnance Factories/Depots, etc. He added that there was
scope for utilising the installed capacity to a greater extent.

Dealing with the question of the modernisation of the P. & T. Workshops,
he admitted that on account of old and out-moded machinery at the Work-
shops, production was at a low level. To remedy this, he stated a pro-
ject for the modernisation of the Bombay Workshop had already been sanc-
tioned. He hoped that a similar project for the modemisation of the Alipore
Workshop would also be approvzd in the near future. 4

R

The"Committee desired to know whether production at the Workshops
was affected by difficulties in the timely procurement of raw materials. They
were informed that due to delay in the receipt of raw materials, production
was held up some times. As to the steps taken to meet this difficulty, it was
stated that in the case of materials like steel, etc. they were in constant touch
with the Chief Controller of Iron and Steel and the Ministry of Transport
and Communications. In regard to the imported raw materials—which con-
stituted about 209, of the Workshops’ requirements—there were, however,

some difficulties; the chief among them being the difficulty of getting foreign
exchange.

As regards the’measures taken by the” Workshops to reduce the cost of
production, the Committee were informed that cost accounting system had
been introduced in all the P. & T. Workshops.

In view of the increasing demand for telephones in the country, the
Committee enquired whether the I.T.I. and the P. & T. Workshops were in
a position to meet the entire demand of the country in telephone equipment
in the near future. The representative of the Department replied that they
could, provided sufficient funds for this purpose were made available to them.

Fr Express Letters
el s

128. The Committee then discussed in passing about Express Letters.
The Director General, Posts and Telegraphs, admitted that these were generally
delivered later than ordinary letters. He further admitted that the Express
Letter service had been unsatisfactory since its very inception. Explaining
the reasons, he stated that Express Letters were not dealt with extra expedition
at the originating station, and at the station of delivery, though delivered by
Telegraph Messengers instead of by ordinary postmen, the number of such

letters to be delivered was so large in relation to the number of Telegraph
Messengers that delay was unavoidable,
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'™ As to the measures proposed to be taken to improve the service, he stated
that a reorganisation scheme was under examination in the Department ac-
cording to which Express letters would be handled separately from other post
right from the stage of posting till the stage of delivery, and would be delivered
like teitl:grams outside the regular delivery hours, and on Sundays and holidays.
as well.

129. The Committee then adjourned till 10-00 hours on Thursday, the 16th:
Fuly, 1959.
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Infructuous expenditure in the purchase of weighing scales— Para 20 of
Audit Report, 1958, p. 36.

131. Orders for the purchase of ten special type self-indicating weighing
scales, @Rs. 627 each, were placed on a firm through the Director General,
Supplies and Disposals in November, 1947, after the samples inspected at the
firm’s premises had been reported as suitable by a representative of the P. & T.
Department. Before supplies had commenced, the department placed further
orders through the Director General, Supplies and Disposals, on the same
firm in October, 1948, for 89 scales at the same rate

In April, 1949, when only 15 scales had been sup plied, the Head of a Circle
reported to the Posts and Telegraphs Directorate that the scales supplied
were not found suitable for the Post Offices and R.M.S. Sections, and as the
suppliers had no local branch or agents at that place, it was not possible to
unpack and erect them at site and maintain them. In October, 1949, the
Head of the Circle brought to the notice of the Director General, Supplies and
Disposals the failure of a representative of the supplier to put the scales in
working order and reiterated that the scales supplied were unsuitable for Post
Office work. In reply, the Director General, Supplies and Disposals, in-
formed the Head of the Circle in November, 1949, ‘“The machines were for-
warded to the consignee concerned after due inspection by the Inspecting
Officer. This office is, therefore, not concerned at this] stage regarding the
unsuitability of the scales.”

Between July, 1949 and December, 1949 further supplies of 58 scales.
had been made and the outstanding quota of 26 scales was cancelled in March,.
1950 on receipt of a complaint from another Head of a Circle intimating that
most of the offices had complained of the unsuitability of the machines, and
also experienced difficulty in removing the mechanical packing and installing’
the same. Of the 73 scales supplied at a total cost of Rs. 46,500, only 11 scales.
could be installed but most of these went out of order soon after installation.
It was reported in March, 1957 that only 3 scales were then in working order
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The. National Physical Laboratory in November, 1957 furnished their
technical opinion that the materials used in the scales were of inferior quality
and their construction was defective and flimsy. It had been reported by the
Director General, Posts and Telegraphs in April, 1958 that no decision had
yet been taken regarding the disposal of the scales through Director Generaly
Supplies and Disposals or otherwise.

When asked why these scales were not properly inspected by the D.G.S. &
D. to find out whether they were upto sample and would serve the intended
purpose the representative of the Ministry of Works, Housing and Supply
stated that the only specification in the indent was that the scales should con-
form to the Bombay Weights and Measures Act, 1932. At the time of despatch
these scales were covered by the inspection notes which were passed om:
examination by the officers of the Inspection Wing of the D.G.S. & D. as
conforming to the Bombay Weights and Measures Act, 1932. He added that
this order was for a developmental item i.e., an item which had so far been
imported and which was now being manufactured for the first time in the
country. To promote indigenous production, the same standard of inspection
was not maintained as was done in the case of imported articles. The main
difficulty in this case, it was stated, arose due to the inability of the P. & T.
Department to remove the mechanical packing in these scales and to erect the
same at site. The contractor could not be bound down to this service in the
absence of a provision to that effect in the contract. In reply to a guestion
why the D.G.S. & D. did not provide a clause in the contract for the erection
of the scales by the suppliers and obtained guarantee for their proper perform
ance, the representative of the Ministry of Works, Housing & Supply stated:
that a clause to this effect was always provided in the contract for purchase of
complicated machinery. But in this particular case, it was considered that
the machines were not so complicated and the P. & T. Department would be
able 1o erect them. But even in such cases, where the machines were not
erected by the suppliers, it was admitted that a provision was made for super-
vision, warrantees, guarantees and performance bonds etc. by the suppliers

In reply to question whether it would not have been more prudent to
place a trial order and then place a bulk order after the P. & T. Department
were satisfied that the indigenous machines would serve the purpose for which
they were intended, the representative of the Ministry of Works, Housing and
Supply stated that in this case the first order was placed on the firm for ‘10
machines only after these had been reported as suitable on an inspection carri-
ed out by a representative of the P. & T. Department. The second order
was also placed on the firm at thei nstance of the indentor. '

Explaining the background of the case from the P. & T. side, the repre-~
sentative of the P. & T. Department stated that the P. & T. Department had.
askcd the D.G.S. & D. if a suitable indigenous substitute could be found to
suit the Department’s (P. & T.) requirements of weighing scales as alternative
to Avery scales which were expensive. The D.G.S. & D. then suggested
the auto self-indicating visible weighing scales manufactured in India by this
particular firm. He admitted that a Superintendent of Post offices went
and saw these machines and submitted a report. A copy thereof was also.
sent 1o D.G.S. & D. According to the D.G. P. & T. the Superintendent o
Post Offices had studied the matter only from a functional point of view to see
whether the scales were suitable for Post Office requirements. He contended-
that the Superintendent of the Post Offices was not expected to assess.the
reliability of the various components including the capacity of these scales to.
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withstand normal use in a Pest Office and it was the duty of the Inspectorate

of the D.G.S.&D. to carry out technical examination, as provided in para 392
of the Manual of Office Procedure for Supplies and Inspection and Disposals.

The representative of the P. & T. Department, however, admitted that
‘his Department should have intimated to the D.G.S. & D. in time the com-
plaints from the Head of a circle regarding the unsuitability of these scales so
that further orders were not placed on the firm. (Although in December,
1949, the Circles were informed about it, the D.G.S. & D. was not informed
till February, 1950 that the further indents should be cancelled.)

In reply to a question as to what steps were taken by the D.G.S. & D. to
set right the scales when the complaints were received by them from the P. &
T. Department, the representative of the Ministry of Works, Housing and
‘Supply stated that the firm was approached to put the scales in working order
and the firm did send a mechanic but the defects could not be remedied.
He added that the firm had since been black-listed

In reply to a question as to why payment was made to the firm when
it did not set right the scale, it was stated that according to the terms of pay-
-ment 9o%, of the amount was paid to the firm on proof of despatch of the
scales and 10%, on receipt of the machines by the consignee.

When asked as to what decision had been taken regarding the disposal
of these scales, the representative of the Ministry of Works, Housing and
Supply stated that the scales had not yet been received by them from the D.G.
P. & T. disposal.

In reply to a question the Committee were informed that at present every
davelopmental item was very carefully processed by a trial order based on
careful inspection to determine the capacity of the firm in the context of
:1abour, machinery, etc., available and thereafter inspection was undertaken
right from the stage of collection of the raw material till the report of the con-
signee regarding the suitability of the finished product. In this case, however,
it was admitted, that these aspects were not very carefully considered in the
initial stages. As regards the allowing of price preference in such cases, it
was stated, that generally speaking, it might be up to the extent of 259,
only in the case of articles which were in continuous demand.

Loss due to supply of defective cables—Para 21 of Audit Report 159, page 40

132. An order for the supply of 9,000 yards of Cables valued at
Rs. 12,420 was placed by the Director General, Supplies and Disposals on
.a firm in December, 1951 after receipt of an indent from the Posts and Tele-
graphs Department in May, 1951. The order (modified slightly in June,
1952) provided for inspection by an Inspector of the Supplies and Disposals
Directorate. Accordingly, 8,947 yards of cables were inspected by the
Supplies and Disposals Directorate on 16-10-52 and despatched to the
consignees. Out of these, 5,747 yards despatched to one Posts
.and Telegraphs Stores Depot on 20-10-52 were accepted in full
.and the firm was paid for this quantity. Departmental test reports received
.on 27-4-1953 revealed that 9oo yards out of this consignment were defec-
tive. The balance of 3,200 yards despatched on the same day to another
Depot was rejected as not upto standard, as per test reports issued on
10-11-52 and 2§-1I-52, but the rejection was intimated to the suppliers en
11-12-52, who were mot paid for this comsignment. The latter
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the matter for arbitrtion and the Arbirrators awarded a sum of Rs. 4,684 50
to the firm representing the value of 3,200 yards of rejected cables (inclu-
sive of some interest charges), on the ground that the consignee did not
exercise the right of rejection within a reasonable time and that the pro-
cedure adopted by the Ministry could not be upheld. This sum was paid
to the suppliers on 29-12-53. The 4,100 yards of defective cable was
sold as scrap by the Department, resulting in a net loss of Rs. 5,296.

The Director General, Posts and Telegraphs had stated to Audit that
the loss to Government in this case resulted from the issue of inspection
notes by the Inspection Directorate of the Supply Department, certifying
the goods as satisfactory, on the basis of the m:mufacturers test reports,
without actually testing them.

When asked why the stores were not actually tested by the D.G. S. & D.
Inspsctorate as specifically provided for in the order, the Secretary, Minis-
try of Works, Housing and Supply stated that as regards the inspection of
the cables, the practice was that in the case of indigenous production the
cables were inspected by their Inspactorate while under production. As
regards cables imported from abroad, in the case of large orders viz., for
the value of more than Rs. 40,000 or so inspsction was undgartaken at the
manufacturer’s premises 1broad by the inspection officers of the India Store
Department, London. But in the case of small orders, as in this case, they
relied on the mwmufacturers’ certificates.  However, he added, that in view
of a rccommendation made bv the P.A.C. som: time ago suggesting that
the acceptance of rhe manufiacturer’s certificate might not always be in the
best interest, the Ministry ware now trying to get the supplies inspected
wherever possible even in the case of smali orders. He also added that
in the case of imported cables, the Government Test House had not got
efficient arrangements for testing tham. A proposal was, therefore, under
considration in consultation with the P & T Department that the inspec-
tion of the cables should bz undertaken by the P & T Department them-
sclves who had got satisfactory arrangiments  for testing  them.
The representative of the P & T Department intervened to say that after
the occurrence of this case his Departmoent sugzested to the D. G. S. & D.
in 1954 that insp:ction of the cables intended for his Dz >partment would
be carried . out by his own Department.

When asked why the inspaction report could be reczived only on 27-2-53
when the cables had bzen despatched oa 20-10-52, the representative of the
Ministry of Works, Housing and Supply stated tnat as a dztailed inspection
had to be carricd out, in his vicw, the delay was not much. The representative
of the Ministry of Works, Housing and Supply contended that so far as he
was aware, there had ncever bzen a case in recent years, where the loss in
the purchase of stores had occurred. This was the only case, he said, where
the loss of the order of Rs. 5,000/- had occurred in an order worth Rs. 50
jakhs of imported stores.

1789 (Aii) LS—5
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Unnecessary purchase of stores—Para 22, pages 40-41 of Audit Report, 1959

133. An indent for the supply of 15,120 lbs. (135 cwts.) of seamless.
copper tubes was placed on 6th June, 1956 by a Telegraph Workshop on
the Director General of Supplies and Disposals. An advance order was.
placed accordingly by the latter on a firm on 23rd August, 1956. The ac-
cepted rate was Rs. §67 per cwt.

Me:anwhile an error in calculating the requirements having been detect-
ed, the indentor revised the order on 24th August, 1956 to 650 lbs. only.
Thn2 supplier who was approached made a provisional offer to supply either
the revised quantity of 650 Ibs. of copper tubes at an enhanced rate of Rs..
648 per cwt. or the entire quantity of 15,120 Ibs. at the contractual rate of
Rs. 567 p2r cwi. The Department decided to purchase the full quantity
of 15,120 Ibs. at the original rate of Rs. 567 per cwt. although this raw mate-
rial was not much in d2mand. The actual consumption of copper tubes.
in the particular workshop during the last three years was about 2,058 1bs.

When asked why the storcs were purchased in  excess of the requ.ire—
ments the2 r:presentative of the Ministry of Transport and Communica-
tions (D:partm:nt of Commuaications) admitted that there was no justi-
fication for the purchase of such a large stock.

In reply to a question whether the surplus stores had been disposed
of, the representative of the P&T Department stated that according to the
prasant consumption rate of 12 cwt. per year the stock would last for nearly
10 years. Buat he addad that duz to shortage of foreign exchange, it was
thought worthwhile to rciain thesc stores.

Uneconomical working of a Departmental Printing Press—DPara 27, page 43
of Audir Report, 1959

134. At the time of Fuderal Financial Integration, the Posts and Tele-
graphs Department took over {on 1st April, 1950) from an ex-State Postal
System § hand-driven and 1 elecirically operated litho presses, the present
opzratigg cost of which (including maintenance) was Rs. 34,319 per annum.
In 1951, a proposal to modernise the litho press was considered but this
was rejected in 1953 by the Controller of Printing and Stationery. Though
the presses were intended to be utilised for printing Posts and Telegraphs
forms, which wsre not adaquately supplied by the Central Government
Presses, it had b2en noticed that about 50 per cent of the needs were being
printzd by private presses at a more economical price. Thereafter, the
final disposal of this uneconomical press was linked up with the general
qusstion of providing job-presses for circle offices. This proposal was,
howaver, not encouraged by the Chief Controller of Printing and Stationery
who advised in 1956 that it might be held over till the expansion scheme of
the Printing and Stationery Department materialised.

In the meanwhile, the Posts & Telegraphs Department continued to
incur a recurring loss of about Rs. 29,000 per annum on these uneconomi-
cal presses.

The representative of the P & T Department stated that the report
of th¢ Forms Committee set up by the Ministry of Works, Housing and
Supply was submitted in March, 1959 and was under the consideration of
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Government. That Committee had recommended that these presses should
be disposed of and the necessary orders had also been issued in the matter.
But there was the problem of absorbing the staff etc., he added.

* Non-payment of cost of stores purchased thorugh the Supply Department due
to paucity of funds—para 28 of Audit Report, 1959

135. When asked what would be the effect on the estimates of the
Ministry of W.H. & S. due to the refusal by the P & T Department to ac-
cept the debit for the stores purchased by them, the representative of the
Ministry stated that in such cases the amount remained in suspense account
during the year in which the expenditure was incurred till the payment
was made by the indentor.

136. The Committee then adjourned tll 10-00 hours on Monday
the 20th Fuly, 1959.

*This case was earlier discussed at the 3rd Sitting of the Public Accounts Committee
held on 13-7-59 (See para 96 of the Report.)



PROCEEDINGS OF THE FIFTY-FIRST SITTING OF THE PUB-
LIC ACCOUNTS COMMITTEE HELD ON WEDNESDAY
THE 10TH FEBRUARY, 196C

The Comimiitee sat from 15-00 to 16-45 hours.
PRESENT
Shri Upendranath Barman—Chairman

MEMBERS
2. Shri T. Manaen
3. Shri Maneklal Maganlal Gandhi
4. Pandit Jwala Prasad Jyotishi
5. Shri Shamrao Vishnu Parulckar
6. Shri Radha Raman
7. Shri Rameshwar Sahu
8. Shri T. Sanganna
9. Shri Jaipal Singh
1o. Shri Yadav Narayan Jadhav
11.  Shri Amolakh Chand
12. Rajkumari Amrit Kaur
13. Shri Rohit Manuskhankar Dave
14. ShriT.R. Deogirikar
15. Shri Surendra Mohan Ghose
16. Shri Jaswant Singh.

Shri G. S. Rau, A14i. Dy. Comptroller and Auditor General (Report)
Shri S. Venkataramanan, A-countant Goneral, Central Revenues.

SECRETARIAT

Shri V. Subramanian—Dcpury Secretary.
Shri Y. P. Passi-—Under Secretary.
The Committec considered and approved the following draft Reports
subject to certain minor modifications here and there.
(1) Tweaty-seccond Report on the Appropriation Accounts (Posts
& Telegraphs) 1956-57 and 1957-58 and Audit Reports thereon.
(it) Twenty-third Report on the Excesses over Voted Grants and

Charged Appropriations disclosed in the Appropriation Ac-
counts (Civil), 1957-58.

Tae Committee authorised the Chairman to s‘gn these Reports and
(0 present them to the Lok Sabha.

Tae Committee also authorised Shri Surendra Mohan Ghose to pre-
sent the Reports to the Rajya Sabha.

Thz Committes than adjourned till 15-00 hours on Thursday, the r1th
February, 1960. :
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APPENDIX 1

Statement shoting action taken or proposed to be taken on the outstanding recommendations of the Public Accounts Committee
velating to P & T Accounts

S : S
Serial  Para Ministry/Deptt.
No. No. of concerned Particulars of item Remarks of Ministry Comments
Report
I 2 3 4 S 6
TWENTY-SECOND REPORT (iST LOK SABHA)

1 5@ DGP.&T. . The Committee desire that a report A note has been submit- See para 82 of
on the disposal of the pending ted (Appendix XI) the Report.
cases should be submitted to them
at the time they take up next year’s
Accounts,

2 27 Ministry of Com- The Committee would like to be

munications apprised in due course of the
Indian Telephone result of (a) the review of provi-
Industries (P) sional pricing of equipment sup-
Lid, plied by I.T.I. to the P&T Depart-

ment stated to have been under-




3 47(iD)

DG,P.&T.

taken by the Costing Unit of the
Indian Teclephons Indlustries and
(6) the application of the Rate
List issued by the I.T.I. for the
new items of equipmint to be

supplied to the P & T Department.

[Further comments of P.A.C. 1958-
591

The Committee may be apprised
of the latest position as regards
the review of provisional pricing
and issue of supplementary sche-
dules of rates

The three cases commented upon
in para 9 of Audit Report (P &T)
1956, "Part 1 indicate that be-
sides procedural deofects  there
has obviously bocn a lack of
proper supcrvision and inspec-
tion on the part of the immudia-
tely higher authoritics.  The
Committec, therefore, suggest
that supervision over the hand-
ling of cash transactions in Post

Offices should be strengthened

A note has bzen submitted
(App.ndix XVI).

No comments.

89
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82

Do.

Do.

and the frequency of inspection
be increased.

The Committee would further
like the P& T Department to
examine the existing procedure
for handling of cash and postage
stamps, etc. in the Head and
Branch Post Ofhices and tighten
the checks and counter-cheks to
b= cxerciscd by the lncal officers
and the Inspecting sraff. A
nate stating the action taken int |
this respect may be furnished
to the Commitiee. J

The Committee would like to be
appriscd of the devclopments to
bo effected in the matte? of ade-
quate supply of forms to the
P & T Deparrment as @ result of
the Report by the Committee
set up by the Ministry of Works,
Housing and Supply 10 examine
the supply, prinfing and distri-
bution of forms and stationery.

{Further comments of P.A.C. 1958-
591

A further report on the method of
installations of Rota print machi-
nes in the various Postal Circles
may be furnished.

e e ——————

See serial No. 30

A note has been submitted.

(Appendix XVID).

s

The Committee
would like to
watch ~ further
developments.

i =
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2 3 4 5 6
FirsT REPORT (SECOND LOK SABHA)
6 Transport_ and The Committee deplore the pur- A note has been submit- See para 85 of
Communications/ chase of material in the case re- ted. (Appendix XII). the Report.
D.G,P.&T. ferred to in para 3 of Audit Report

8 D.G,P.&T.

P. & T. 1957 Part I without
reference to stock in hand. The
Committee desire that the Depart-
ment should take prompt steps to
guard against such lapses. They
would also like to know the action
taken by the P & T Department
against the persons responsible
for over-indenting of cloth.

(i) The Committee observed that

in the case referred to in para §
of Audit Report, 1957 Part I,
even though it was known that
the refugees had occupied the
sheds and outhouses by Septem-
ber, 1949, adequate security
measures were not taken to pro-
tect the remainder of the property
at the time of vacating it in June,

I95I.

(i) While the Committee appreciate

the legal complication in the case,
they cannot but express their
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3

D.G,P.&T.

concern at the large infructuous
expenditure which still continues
to be incurred in the rental of
these buildings. They would
once again stress the urgency of
finding a solution to save the Ex-
chequer from this recurring lia-
bility and the Government of
West Bengal should be strongly
urged to help in a final solution
of this tangle.

[Further comments of the P.A.C. (1958-

59)1

The Committee may be apprised

of the latest position in the matter.

() The Committee reserve their

comments in the case referred to
in para 7 of Audit Report, 1957,
Part 1 till the information desired
by them is made available by the
D.G..P.&T.

(#1) The Committee desire that the

D. G.,P. & T. should keep a strict
watch on all works under ta}cen
without prior financial sanction.

A note has been submitted. The Committee

(Appendix XVIII),

may be in-
formed of the
final outcome
of the case.

[~
©o
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14

15

D.G,P.&T.

{Further comments of P.A.C. (1958-
59) 1. ‘

Further information as promised in
the concluding portion of the
Memo. by the Ministry (Appendix
XXXVIII of r1th Report) may be
furnished.

The Committee would like to be
apprised of the final outcome of
the proceedings against the Mana-
ger of the Depot and the contrac-
tor involved in the case referred
to in para 8 of Audit Report, 1957,
Part I.

The Committee wish to reiterate
the importance of expeditious
departmental action against the
delinquent officials involved in
frauds in Post Offices and trust
that the P. &T. Department will

to the Committee.

(Appendix XIII)

(Appendix XIX).

A note will be submitted The Committee

regret to note
thatthe P. & T.
Department
should have
taken such a
long time in
furnishing them
the requisite
information.
They empha-
sise that the
matter  should
be expedited.

A memo. has been submit- See para 88 of the
ted to the Committee,

Report.

A note has been submitted. The Committee

may be inform-
ed of the final
position in the
remaining two
cases,

0L



take steps to achieve this end.
They would like to be apprised
of the final outcome of the case
referred o in para 1o of Audit
Report, 1957—Part 1.

1 16 D.G.,P. & T.,Home The Committee suggest that it will A note was submitted to See para 60 of
Affairs. be conducive 1o better discipline the Committee (1958-59). the Report,
if departmental proceedings are (Appendix L of r1th Re-
started against delinquents sim- port).
ultaneously with the police en-
quiry.
1t 17and (i) D.G,P.&T. . The Committec were informed

that the existing system of pay-
ments in Saving Banks Accounts
was inherently defective.  They
desire that the P. & T. Depart-
ment in consultation with Audit
should urgently consider the re-
vision of the procedure with a view
to obviate the possibility  of
recurrence of such frauds. They
would also watch further develop-
ment in the particular case.

The Committee are’led to the view
that the entire Savings = Bank
procedure in Post Offices needs a
thorough examination with a view
to better safeguarding  of the
interests of the State"while at”™ the
samc time effecting simplifications
in the procedure in interests of the

depositors.

1L



[Further commentsof P.A.G.(1958-59)]

The Committee should be informed A note has been submitted. See para 48 of
about the final decision taken to (Appendix VII). the Report.
evolve a suitable procedure to
eliminate frauds in Saving Bank
Branches of Post Offices.

2 18 () D.G.,P.&T. . The Committec would like to know Notes have been submitted. No comments.
the outcome of the court case in (Appendices XX & XXI).
due course.

13 19 Do. . . The Committee would await the re- A note has been sent to Note awaited®.
sults of the Departmental inves- Audit for vetting on
tigations in the case referred to 15-6-1959.

in para 13 of Audit Report, 1957,
Part I, At this stage, the only
comment which the Committee
would like to make is that although
more than three years have elap-
sed very little progress appears
to have been made.

14 29 Do. . . The Committee see no reason why
the outstandings of the Telephone
Revenues could not be brought
down considerably.
[Further comments of P.A.G.
(1958-59)].



The Committee may be apprised of
the progress so far made by the
department to speed up recoveries
of outstanding telephone reven-
ues.

In view of the magnitude of losses of
copper wire, the Committee sug-
gest that the P. & T. Department
should study this problem ir the
light of measures adopted by
other countries.

1§ 22

[Further comments of P.A.C.(1958-59)].

The result of the experiments con-
ducted for replacing the copper
wire by aluminium wire should be
intimated to the Commirtee.

The Committee would like to be
informed of the progress in the
reconstruction of the accounts of
the Telephone Expansion Project
in the Bombay Telephone Dis-
trict.

26 Transport and Com-

munications.

16

See para 68 of

The total amount of tele-
the Report.

phone revenue ocutstand-
ing in respect of bills

issued upto 31-3~56
which stood at Rs. 75
lakhs on 1-9-56 came
down to Rs. 29 lakhs

on 1-7-58.

A note hss been submitted. See para 21 of
(Appendix XXII). the Report.

*Note since rceeived (Appendix XXXIIT) but could not be considered by the Committes because of its lateseceipt,
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28

Transport & Com-
munications &
D.G,P. &T.

[Further comments of P.A.C. (1958-59)).

Further progress made in the closure A Note has been submitted. The Committee

of accounts of various estimates
forming part of this project may
be intimated to the Committee.

The Committee would like to be in-
formed of the action taken against
the Officers concerned in this case.
(¢f. Paras 14 and 15 of the 22nd
Report 1956-57).

[Further comments of P.A.C.(1958-59)]
Disciplinary action taken against the

Officers who are stated to be still
in service may be intimated to

the Committee,

(App. XXILI).

A Note has been submitted

(Appendix XIV).

would like to
watch the pro-
gress made in
the completion
of the works
and the submis-
sion of Comple-
tion Reports in

respect of this

Project through
the next Audit
Report.

See para 9o of
the Report.

L
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18 3(Intro- D.G.P.&T.

duction)

All Ministries

'ELEVENTH REPORT (SECOND LOK SABHA)

The Committee have in the past Suitable instructions have See paras 6 (Intro-
been issued to all con- duction) and of

commented upon the delay: on
the part of Government in taking
disciplinary action against delin-

quent officials. Despite this, a

number of cases have again come
to their notice where considerable
delays have occurred in finalising
departmental action against the
delinquent  officials; in cer-ain
cases such officials have retired
fiom services before disciplinary
proceedir.gs were launched against
them and in othets disciplinary
proceedings were ipitiated only
after the Commiitee had suggested
such action. The Committee
deplore this state of affairs. The
Departments are expected to in-
vestigate the irregularities as soon
as they come to their notice and
toke suitable action agsinst delin-
quent officials.

Longz delays in taking departmental
action in such cases is not in the
financial interests of the State as it
involves payment of avoidable
substantial subsistence allowance.
The Committee trust the Posts
and  Telegraphs Department

cerned.

XXIV)

(Appendix 60 Report.




Ministry of Trans-
port & Commu-
nications (Deptt.
of Communica-
tions).

19 5

D.G.P.&T.

would look into the matter and
impress upon their subordinate
offices the necessity of prompt and
adequate  disciplinary action.

The Committee are not convinced

of the reasons put forth in this
case by the Ministry for taking
up items of major work without
prior financial sanction except in
emergent cases. In their opinion
the standards of accuracy in bud-
geting in the Department are
below expectations. Maintenance
of Liability Registers in the form
laid down by the Ministry of
Finance for other Civil Depart-
ments would prevent cases of
expenditure  without provision
being made.

The Committee -desire that a watch

should be kept to see that instruc-
tions issued by the D. G. P. & T.
are invariably followed by all
Heads of Circles and Controlling
Units and there is no laxity in
such matters.

Suitable instructions have See para 14 of

been issued to all con-
cerned. (Appendix XXV)

the Report.



Do. The Committee would like to be A note will be submitted Note awaited.
informed when they next take up to the Committee.
examination of the Posts and
Telegraphs Accounts, the number
of cases in which action has been
taken by the D. G. P. & T. against
the Engineering officers concerned
who were responsible for violating
the instructions issued by him
in September, 1952. to the effect
that no work should be undertaken
without prior financial sanction
except in emergent cases.

Do. . . The Committee are surprised why The observations of the No comments.
the departmental witness appear- ~ Committee have been
ing before the Committee should  taken note of.
be oblivious of the decisions of
the Ministry of Home Affairs
in the matter of instituting disci-
plinary proceedings against the
delinquent officials.

Do. . . The Committee would like to watch See remarks against Serial
the results of the working of the No. 11.
revised procedure regarding Sa-
vings Bank which is being intro-
duced by the Posts and Telegraphs
Department.

Do. . . The Committee are not happy at  See remarks against Serial
the complacence of the Ministry  No. 30.
regarding the percentage of cases




14

Ministry of Trans-
port & Commu-
nications  (De-
partment of Co-
mmunications)

D.G.P.&T.

Ministry of Fin-
ance (Communi-
cations).

of defalcations, losses, etc. where
departmental  officials were in-
volved and they feel that the exis~
ting procedure requires to be
tightened up to bring down the
percentage of losses due to depart-
mental lapses.

The Committee do not see any jus-

tification for the delay in writing
off the net loss sustained by the
Department in this case. They
desire that the matter should be
settled speedily as otherwise it
would be difficult for Government
to take necessary action with re-
gard to losses. Further before
sanctioning the write-off of the
loss of Rs. 2'16 lakhs sustained
by the Posts and Telegraphs De-
partment on the running of grain
shops, the Ministry of Finance
should satisfy themselves about
the causes leading thereto and
also whether responsibility for
acts of commission and omission
on the part of the staff concerned

- bas been fixed and  disciplinary

action taken against them.

A note will be submitted See para 124 of

to the Committee.

the  Report.
No comments.



25

26

17

—

67

19

Ministry of Trans-
port & Commu-
nications (Deptt.
of Communica-

tions).

D.G.P.&T.

D.G.P.&T.

All Ministries

The Commitree would like to be
informed in due course about the
further  developments in this
case.

The Committee would like to watch
the results of the steps taken to
clear the arrears in respect of ;

(#) posting of unadjusted items to
the ledger accounts of the
Pogt Office Insurance Fund,
an

(#%) Classification of accounts and
consequent  arrears in  the
maintenance of  Broad-sheet
and otber records of Civil
Wing of the Post Office Ins-
urance Fund through the next
year’s Audit Report.

The Committee deplore the manner
in which matters which were to.
be dealt with by the senior officers
at their level are being allowed
to take their usual course. They
stress that senior officers should
take quick and prompt decisions
especially in cases involving finan-
cial implications.

A note has been submitted. See Rara 79 of
(Appendix XXVI). the Report.

The recommendations of No comments.
the Committee have been
taken note of.




7

3l

23

Ministry of Trans- The Committe desire that perio- The suggestion has been No comments,

port & Commu-
nications

D.G.P.&T..

Minstry of Fi-
nance (Depart-
ment of Revenue)

Ministry of Trans-
port & Commu-
nications

D.G.P.&T..

dical Reports about the practical
working of the procedure since
evolved in respect of cases of non-
payment of money orders sent to
the Central Excise and Customs
Authorities by the licensees should
be called for by the Posts and
Telegraphs  Department from
the Central Excise and Land
Customs Collectorates.

The case discloses want of careful

planning on the part of the persons
in the Posts and Telegraphs De-

partment responsible for the for-
mulauon of the Jabalpur Foundry
Project.

The Committee have noted that the

same officer who had put forth
proposals for the starting of the
Foundry at Jabalpur advised
within a year that the scheme
might be abandoned.

The Committee would like to be

informed of the final outcome of

taken note of and action
taken accordingly,

A Memorandum has been See para 92 of
;:\l;;nitted. (Appendix the Report.



the disposal of surplus materials
and of the plant and machinery
as well as the ultimate loss to
Government on the abandonment
of this ill-conceived Project and
the action taken against the con-
cerned officers.

The Committee are concerned at the

delay in taking action in regard
to disciplinary proceedings against
guilty officials. In certain cases
it had taken 6 to 9 years to arrive
at a final decision, while in some
other cases sterner action would
have been more appropriate con-
sidering the gravity of the charges.
By such delays, the guilty official
are enabled or allowed to retire
from service by the time the res-
ponsibility is fixed.

The Committee should be apprised
of the progress made in respect
of the suggestions which were
stated to be under consideration
of the D. G. P. & T. for tighten-
ing the procedure for handling
cash and stamps in the Head and
Branch Post Offices. ‘

Suitable instructions have
been issued to all con-
cerned.

A Note has been submitted, See para 47 of

(Appendix VI).

No comments.

the Report.
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1 2
31 30
32 33
33 35
34 37&38

Ministry of Trans-~
port & Commu-
- nications.

D.GP.&T. .

D.G.P.&T.

All Ministries

The Ccmmittee regret to note that

the target dates fixed for the
clearance of arrears in store ac-
counts were not beirg adhered to
in spite of the fact that this matter
had been pending for the last few
years and the Ccmmittee had ex-
pressed concern over this. They
trust that by the time they take up
examination of the next year’s
Accounts, the arrears would be
wiped off.

The Committee trust in all cases the

results of disciplinary action such
as censure, warning etc. are en-
tered in the confidential Reports
of the officers concerned.

The arrcars relating to the
year 1957-58 referred to
in para 29 of the Report
have since been cleared.

A note has been submitted
to the Ccmmittee. (Ap-
pendix XXVII).

Ministry of Trans- The Cemmittee would like to watch The observation has been

port & Commu-
nications.

-2

D.G.P.&T.
Do.

the working of the Surplus Stores
Ccmmittee  set up by the Posts
and Telegraphs Department
through the next Audit Report.

The Cemmittee note that even after

the lapse of about 1o months, the

taken note of.

A note has been sutmitted.
(Appendix XXVIII),

No comments.

The Committee
may be infor-
med of the
decision of the
Ministry of
Home i

in the marter.

See para 24 of
Report.

No comments,



35 40 Ministry of Trans-
port & Commu-
nications.’

D.G.P.&T.

36 42 Do.

case relating to  excess payment
of labour wages in ceriain Engin-
eering Divisions of the U.P,
Circle remained in its preliminary
enquiry stage although it invol~
ved an excess payment of Rs.
1,51,000/-.

The Committee view with strong
disfavour the manner in which
this case had been dealt with by
the Posts and Telegraphs De-
partment. They desire that the
case should be processed more

expeditiously and a report sub-

mitted to them by the end of Jan-
uary next,

The Ccmmittee weuld like to watch
the results of the financial workirg
of the Calcutta Telephone Au-
tomatisation Project through the
successive. Audit  Reports.

that the progress made in  the
matter of introduction of an effec-
tive Cost Accounting system
in the Posts and Telegraphs Work-
shops has been rather slow con-
sidering the results achieved dur-

ing the period of two years since .

the appointment of the Cost

The observaticn has been No comments.

_taken note of.

(Appendix XXIX).

() The Committee are of the opinion A note has been submitted. The Committee

would like to
watch  further
developments.
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43 (i) As regards the overheads, the

Accounts Officer. They  hope
that by the time they take up exa-
mination of the next year’s Acco-
unts all the items would have been
reviewed complctely and the
labour and material schedules
drawn up.

Committee feel that they are
rather  high. The Ccmmiitee
would emphasize the need for
gradual reduction of the overheads
to a regulated figure and thus
reduce the cost of production,

(Appendix XXX).

47 Ministry of Trans- (§) The Committee are unable to
port & Commu- understand why there are such
nications. heavy outst ndings against the

P. & T. Department for stores
LT.I supplied by the I.T.I. (P) Ldd,,

Notes have been submitted,
(Appendices XXXI &
XXXII)

A note has been submitted. The Committee

may be apprised
of the outcome
of the various
measures intro-

duced by the
_P. & T. Work-
shops with a

view to reduc-
ing the cost
of production

per unit of
Workshop Pro-
ducts. ,

No comments.



Bangalore. They desire that
the Posts and Telegraphs De-
partment should issue instructions
to all the uniis indenting stores
from the L.T.L that they should
settle the bills from the LT.L
expeditiously.

(#) In any case, payment of bills of
the I.T.I. by the Posts and Tele-
graphs Inspection Units situated
at the I.T.I. should be settled on
a cash and cairy basis.

Do. . The LT.I. should frame realistic The observations have been No ccmments.
estimates of their replaccment of — noted by the 1.T.I. for
such materials as varnish to be future guidance and com-
kept in stock as these are subject pliance.
to deterioration quicker.




APPENDIX II

Swnmary of main conclusions/recommendations contained in the Twenty-secona
Report (Second Lok Sabha) of the Public Accounts Committee on the Ap-
propriation Accounts (Posts & Telegraphs), 1956-§7 and 1957-58 and’
Audit Reports thereon. :

Sl Para Ministries/De- L .
No. No. partments Conclusions/recommendations

concerned
b ¢ 2 3 4

1 §(in- Transport &  The Committee feel that there is large
tro.) Communications scope for improvement in budgeting stan-
dards and the P. & T. Department should
D.G. P.&T. examine the adequacy of their arrange-
ments for ensuring better forecast of ex-

penditure.

2 6 do. do. (#) The Committee have found cases of
regre'tabletdel ys on the part of the P. &
T. Department.

3 () The Committee have also found that in
most of the disciplinary cases there had
been considerable delay in finalisation of
departmental :ction against delinquent
officials though they have on previous oc-
casions emphasised the necessity of
prompt and adequate disciplinary action.
The Committee trust that the cons-
titution of the P. & T. Board will cut short
the delays in the Department and improve
its efficiency.

4 5 do. The Committee are perturbed at the ex-

planation that precision in estimating the

All other Minis- supplementary Grant in the course of

tries. the year is so much a matter of ch nce.
The Committee feel that with better
planning and financial control and stricter
watch over progress of expenditure the
chances of recurrence of cases of this:
type can be minimised.




2 3

4

8 Transport & (i) The Committee have not been con-

Communications

D.G. P.&T.

11 do.

14 do.

vinced by the arguments put forth by the
P. & T. Department regarding non-
incurring of expenditure on works pro-
vided for in the Budget. They find it
difficult to understand why expectations
should have been f lsified to such an
extent. ‘They trust that the P. & T.
Department will examine the adequacy
of their arrangements to ensure better
forecast of expenditure.

(1) As a result of the recommendations of

the P.A.C. in their Eighth Report (Second
Lok Sabha) instructions have been issued
by the Ministry of Finance in August,
1958 that provision should be made in the
budget on sanctioned schemes only b sed
on the actual requirements of the year,
The Committee hope that such lapses of
funds will not recur in future.

The Committee are concerned to see that

expenditure on works not provided for
in the Budget continued to be incurred
in the years under report in spite of their
adverse comments on such a practice on
ea-lier occasions. Considering the magnitude
of the expenditure incurred on such works,
the Committee apprehend th:t the tendency
to start in the ye r works not specifically
provided for in the Budget is becoming
chronic. The Committee urge that this
tendency should be checked as it vitiates
financial control by Parliament.

‘The Committee are convinced ‘that,commence-

ment of works before detailed estimates
had been prepared and got sanctioned by
the proper authority will lead to lack of
control over expenditure and consequently
to avoidable waste. As one of the mea-
sures to improve matters, the Committee
would suggest that the existing financial
power of the authorities at the various
levels to sanction the estimates should
be reviewed with a view to examining the
possibility of delegating further powers in
this regard so as to avoid long delays im
the sanctioning of the estimates and ob~
viating violation of the codal provisions.




8 18 Transport & The Committee would like to draw atten-
Communications  tion to para § of their 11th Report (Se-
cond Lok Sabha) wherein they have sug--
D.G.P.&T. gested that Ministries should maintain.
‘Liability Registers’ to keep track of their
commitments. Had the P. & T. Depart-
ment followed this procedure the liabili-
ties in the present case would not have
been overlooked. They trust that the
instructions proposed to be issued by
the Ministry of Finance will be strictly
followed by all concerned to avoid recur-
rence of such cases in future.

9 21 do. The Committee would like to watch the
results of the measures adopted by the
P. & T. Department to avoid losses of"
copper wire through subsequent Audit
Reports.

10 24 do. (i) The Committee turst that with th
changes made in the procedure for the dis-
posal of surplus stores it would be possible
for the P. & T. Department to dispose
of the surplus stores expeditiously.
They would like to watch the results
through future Audit Reports.

(#i) The Committee feel that there is need
for greater co-ordination between the
production, indenting and stores wings.
to reduce the accumulation of stores
surplus to requirements.

11 27 Fransport & The Committee regret to observe th:t the
Communications - Inspectorate of the D.G.S. & D. failed
in its duty to carry out proper
D.G.P.&T. inspection of the scales. The Committee
are also disturbed to note that the D.G.
W.H. &S. 8. & D. failed to provide a cl use in the
contract regarding the guarantee for the
performance of these scales and to pursue
the matter with the firm to set right
the defects in the scales when the com-
plaints regarding their unsuitability were
received by them from the P. & T.
Depirtment. The Committee would urge
that all contracts entered into by the
D.G. S. & D. should be drawn up in.
precise and unambiguous terms providing:

for all such safeguards.




1 2 3 4
12 28 Transport & The Committee consider that the P. & T.
. Communications Directorate was not also blameless in
this matter. Although the Head of a
D.G.&P.T. Circle reported to the Dierctorate in
April, 1949, regarding the unsuitability
W.H. &S. of these scales for the Post Offices and

R.M.S. Section when only 15 scales had
been supplied, the Directorate did
not , inform the D.G.S. & D. til
February, 1950 that further indents
should be cancelled or their supply
withheld. The Committee could see
no reason for this delay. They desire
that this matter should be investigated
further and responsibility fixed for
this lapse which resulted in loss to
Government.

The Committee also note that no decision
has yet been taken regarding the disposal
of these scales either through the D.G.
S. & D. or otherwise. They would sug-
gest that an early decision should be
taken to dispose of these scales, which
h s already been considerably delayed and
a report submitted to them in due course.

13 31 do. The Committee feel that inspection of all
cables intended for the P. & T. Depart-
ment could well be undertaken by the P.&T,
Dep rtment itself especi lly where P. & T,
workshops were stated to be equipped
with satisfactory arrangements for testing
purposes.

14 32 do. The Committee note that this matter is.
under consideration of the D.G.S. &D.
and the P. & T. Department :nd trust
that rn early decision will be reached after
taking their views in para 31 into
consideration.

1§ 33 do. The Committee would also reiterate that
stores should be inspected in all cases,.
as acceptance of manufacturer’s test
reports without actually testing the stores
is always fraught with risk.

16 36 Transport & The Committee trust that the P. & T.

Communications  Department will ensure that cases of”
such unnecessary purchase of stores do not
D.G.P.&T. recur in future,




17

18

19

20

21

22

23

39

41

47

Transport & The Committee trust that early and effective

Communications

D.G.P.&T.

do.

do.

do.

steps will betaken for the modernisation

of the workshops to increase their output

with a view to bring down the high over-

heads. In the meantime, efforts should also

be made to utilise all the machines in the
- workshops to their optimum capacity.

The Committee view with disfavour the .
tendency to exceed the prescribed mone-
tary limit in respect of works undertaken
by the various P. & T. Workshops. They
desire that this tendency be stopped.

The Committee would like to watch through
future Audit Reports the position regard-
ing the working of the time-limit laid
down for the closure of work-orders.

The Committee would point out that though
the number of cases of fr.uds and the
amount involved appears to be small in
comparison with the total volume -of
business transacted, the proportion of cases
in which employees of the Department
were involved still preponderates and the
cases where disciplinary action was not
finalised, are numerous.

The Committee would like to be informed
of the final outcome of the proposals
for increasing the number of Inspectors
according to a phased programme with a
view to reviving second inspection and how
far these have proved effective.

The Committee would like to watch the
practical effect of the working of all the
measures taken to eliminate frauds in
savings bank branches through future
Audit Reports. ‘

The Committee regret to observe that dis-
regard of rules regarding the proper
upkeep of the Savings Bank Accounts both
by the Head Office and the sub-Post
Office facilitated the fraud in this case.
They trust that rules and -regulations will
be strictly observed in future and the
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Departmental Officers during the course
of their local inspection of the Head and
Branch Post Offices will invariably review

the position to ensure that there had been
no deviation.

24 57 Transport&’ The Committee would like to be informed in

Communications due course of the final cutcome Qf the case
. : mentioned in para 17 of Audit Report,
D.G.P.&T. 1959.
25 60 do. The Committee need hardly emphasise the

necessity of prompt and adequate dis-
ciplinary action being taken against the de-
linquent officials to safeguard not only the
financial interest of the State but also the
integrity of the Services. One of the
reasons for delay in some cases was stated
to be the long time taken by the Courts
and Police in returning the documents.
The Committee suggest that close liaison
should be maintained by the Department
with the Police in such cases. As sug-
gested by the Committee on previous oc-
casions while commenting upon such de-
lays,  whenever original documents
were required to be filed with the Court,
the Department concerned should invari-
ably keep photostat copies of such
documents as have got ar. important bear-
ing on the disposal of the case involving

dssciplinary action against the delinquert
officers. ‘

26 63 do. The Commirtee are concerned over the con-

tinuvance of the existing arrangement for
the conveyance of mails without any for-
mal contract as it is fraught with risk and
does not in any manner indemnify the
Governmer:t against any possible losses
etc. They trust that it will be possible
for the P& T Department to finalise the

contract with the contractors without
any further delay.
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27

28

29

- 30

3t

64 Transport &

Communications
D.G.P.&T.
66 Do.
68 Do.

All other Ministries

71 Transport & -
Communications

D.G.P.&T.

74 Do.

The Committee suggest that the Govern-
ment should give earnest consideration to
the proposal put forth by the P&T De-
partment to obviate the difficulties ex-
perienced in executing contracts with pri-
vate operators for carriage of mails.

'The Committee should be ‘nformed of the

final outcome of the proposals to mini-
mise the delay in the issue of trunk call
bills and how far these have helped in
improving the situation by the time they
next take up this matter.

The Committee regret to observe that de-
spite their repeated comments made in
their 13th and 22nd Reports (First Lok
Sabha) and 1st Report (Seccnd Lok
Sabha), the position regarding the liquida-
tion of the outstanding telephone revenue
has not shown any substantial improve-
ment. As a Commercial Department the
P&T Department should be business ke
in its methods to bring down the out-

- standings. The Ministries and Depart-

ments of the Government of India should
also pay off the telephone dues within the
stipulated period and set @n example to
private customers.

The Committee suggest that to save time
the question of recovery of the arrears
of rent for telegraph and teleprinter
circuits from other Government Depart-
ments may be dealt w'th at a high level
inter-ministerial meet which should be
attended by the representative of the as-
sociate Finance also. As regards the
dues from Newspapers and ‘Other Par-
11es’, the Department should take recourse
to the relevant penalty clauses in the con-
tract form and enforce recovery from all
defaulters as early as possible.

The Committee feel that action should

have been taken to withdraw telegraph
and teleprinter facilities from the Agency
in March, 1956 itself when the Agency
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32

33

34

35

79 Transport &
Communications

82 Do.

88 Do.

defaulted in payment of both the arrears
and the current dues and thus the loss
ultimately sustaired by the P&T Depart-
ment could have been minimised.

The Committee would, however, like. to be
informed of the final outcome in this case
after the liquidation proceeding was over

In the opinion of the Committee the ar-
rears especially in regard to clearance of
unposted items are still fairly heavy.
With such a large number of unposted
ifems, the accounts of the policy holders
will not be accurate and up-to-date which
will in  turn lead to delay in the
settlement of thcir claims. The Com-
mittee would. therefore, emphasise the
imperative need to clear up these arrears
and ensure that accumulation of unposted
items does not recur.

The Committee desire that the P&T Depart-
ment should consider the possibility of
fixing a_time-limit within which all the
cases of disciplinary actior. pendii g with
the Department or Police should be got
settled.

The Committee find it difficult to accept
the plea put forth by the D.G. P&T in
this case. In their opinion over-indenting
of stores, be they susceptible to loss or nof,
§hould be avoided by the Department as
it locks up funds unnecessarily. They
trust the Department will take steps to
prevent this in future.

(t) The Committee consider the plea

of urgency hardly tenable in this case, as
the confractor was allowed to delay supply
of stitched garments upto December,
1954, although the work was required to
be finished within two months according
to the agreement signed on the 12th
February, 1954. Evidently, the Manager
of the Depot did not act with due caution
despite the instructions of the Assistant
Dlrecgor, Postal Services not to issue
materials exceeding the amount of security
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4

36 90 Transport &
Communications

D.G.P&T.

37 92 Do.

and earnest money paid until the Revenue
Authorities’ report was received. They
understand that the Managar retired in
January, 1955 and the Law Ministry had
opened that he could not be proceeded
against under Article 351-A of the Civil
Service Regulations as the departmental
action was not instituted' within a year of
the date the official was last on duty. The
Committee would like to know the ciréums-
tances under which a¢tion was not faken
in time and what act'on has been taken

against the person responsible for the
delay.

(17) The Committee further understand that

the decree against the contractor has been
awarded by the high Court. They would
like to be apprised of the progress made
in the realisation of the decretal amount
from the contractor.

The Committee are not satisfied with the

explanations furnished in this case. They
do not agree with the contention of the
D.G.P.&T. that the Directorate was mainly
concerned with the writing off of the loss
and not with the removal of the Branch
Post-master. As such, the officers dealing
with this case in the Directorate and the
Circle did not look into the latter aspect.
The Committee feel that the Directorate
should have seen whether action on the
case was complete in all respects and if
not, pointed out the omissions to the
appropriate authorities.

The Committee, consider that the disciplinary

aspect of the case should be pursued.

GIPND—1789 (Aii) LS—LS I—24 2-60—1700.






